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10

LOK SABHA

Wednesday, December 18, 2013/Agrahayana 27, 1935 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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... (Interruptions)

MESSAGE FROM RAJYA SABHA
AND
BILL AS AMENDED BY RAJYA SABHA

... (Interruptions)
SECRETARY-GENERAL: Madam, I have to report the following message

received from the Secretary-General of Rajya Sabha:-

'T am directed to inform the Lok Sabha that the Lokpal
and Lokayuktas Bill, 2011, which was passed by the Lok
Sabha at its sitting held on the 27" December, 2011, has
been passed by the Rajya Sabha at its sitting held on the
17" December, 2013, with the following amendments:-

ENACTING FORMULA

1. That at page 2, line 1, for the word “Sixty-second”, the word “Sixty-fourth” be
substituted.

CLAUSE 1

2. That at page 2, line 4, for the figure “2011” the figure “2013” be substituted.

3. That at page 2, for lines 7 to 12, the following be substituted, namely;-
“(4) It shall come into force on such date as the Central Government may, by
notification in the Official Gazette, appoint.”.
CLAUSE 3

4.  That at page 4, line 32, for the word “connected” the word “affiliated” be
substituted.
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CLAUSE 4

5. That at page 5, for line 3, the following be substituted, namely;-

“(e) one eminent jurist, as recommended by the chairperson and members
referred to in clauses (a) to (d) above, to be nominated by the President—
member.”.

CLAUSE 14

6.  That at page 8, line 34, the words “or aided” be deleted.
7. That at page 8, for lines 36 to 42, the following be substituted, namely;-

“(h) any person who is or has been a director, manager,
secretary or other officer of every other society or association of
persons or trust (whether registered under any law for the time 42 0£2010
being in force or not) in receipt of any donation from any foreign '
source under the Foreign Contribution (Regulation) Act, 2010 in
excess of ten lakh rupees in a year or such higher amount as the
Central Government may, by notification, specify.

CLAUSE 20

8.  That at page 10, for lines 16 to 20, the following be substituted, namely;-

“20. (/1) The Lokpal on receipt of a complaint, if it decides
to proceed further, may order—

(a) preliminary inquiry against any public servant by
its Inquiry Wing or any agency (including the Delhi Special
Police Establishment) to ascertain whether there exists a prima
facie case for proceeding in the matter; or

(b) investigation by any agency (including the Delhi
Special Police Establishment) where there exists a prima
facie case:

9.  That at page 10, after line 31, the following proviso be inserted, namely;-

“Provided also that before ordering an investigation under clause (b), the
Lokpal shall call for the explanation of the public servant so as to determine
whether there exists a prima facie case for investigation:

Provided also that the seeking of explanation from the public servant
before an investigation shall not interfere with the search and seizure, if any,
required to be undertaken by any agency (including the Delhi Special Police
Establishment) under this Act.”.
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10.
11.

12.

13.

14.

15.

16.

17.
18.

19.
20.

21.

That at page 10, line 42, the word “to” be deleted.

That at page 11, lines 7 and 8, the words “and submit the investigation report
containing its findings to the Lokpal” be deleted.

That at page 11, line 9, after the words “by a further”, the word “period” be
inserted.

That at page 11, lines 13 and 14, for the words “to the Lokpal”, the words
“under that section to the court having jurisdiction and forward a copy
thereof to the Lokpal.” be substituted.

That at page 11, line 17, for the words “may decide to”, the words “and after
obtaining the comments of the competent authority and the public servant
may”’ be substituted.

That at page 11, for lines 18 and 19, the following be substituted, namely;-

“(a) grant sanction to its Prosecution Wing or investigating agency to
file charge-sheet or direct the closure of report before the Special Court
against the public servant;”.

That at page 11, line 20, for the words “initiate the”, the words “direct the
competent authority to initiate the” be substituted.

That at page 11, line 21, the words “by the competent authority” be deleted.

That at page 11, line 23, after the words “Prosecution Wing”, the words and
bracket “or any investigating agency (including the Delhi Special Police
Establishment)” be inserted.

That at page 11, line 23, for the word “any”, the word “the” be substituted.

That at page 11, lines 24 and 25, the words and bracket “(including the Delhi
Special Police Establishment)” be deleted.

CLAUSE 23

That at page 12, for lines 6 to 18, the following be substituted, namely;-

“23. (1) Notwithstanding anything contained in pgwer
2 of 1974, section 197 of the Code of Criminal Procedure, 1973 [ okpal
or section 6A of the Delhi Special Police grant

13

of
to

25 of Establishment Act, 1946 or section 19 of the ganction for
1946. Prevention of Corruption Act, 1988, the Lokpal shall jpjtiating

49 of have the power to grant sanction for prosecution under prosecution.
1988. clause (a) of sub-section (7) of section 20.

(2) No prosecution under sub-section (/) shall be
initiated against any public servant accused of any
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22.

23.

24.

25.

26.

27.

offence alleged to have been committed by him while
acting or purporting to act in the discharge of his
official duty, and no court shall take cognizance of
such offence except with the previous sanction of the
Lokpal.”

CLAUSE 25

That at page 12, line 34, for the words “and direction, over”, the words “over, and
to give direction to,” be substituted.

That at page 13, after line 4, the following be inserted, namely;-
“(3) Any officer of the Delhi Special Police Establishment investigating a case
referred to it by the Lokpal, shall not be transferred without the approval of the Lokpal.

(4) The Delhi Special Police Establishment may, with the consent of the
Lokpal, appoint a panel of Advocates, other than the Government Advocates, for
conducting the cases referred to it by the Lokpal.

(5) The Central Government may from time to time make available such
funds as may be required by the Director of the Delhi Special Police
Establishment for conducting effective investigation into the matters referred to it
by the Lokpal and the Director shall be responsible for the expenditure incurred in
conducting such investigation.”.

CLAUSE 37

That at page 16, for lines 20 to 25, the following be substituted, namely:-

“Supreme Court, on a reference being made to it by the President on a
petition signed by at least one hundred Members of Parliament.”.

That at page 16, line 30, after the word, bracket and figure “sub-section (2)”, the
words “,on receipt of the recommendation or interim order made by the Supreme
Court in this regard” be inserted.

That at page 16, line 31, after the words “receipt of the”, the word “final” be
inserted.

CLAUSE 46

That at page 19, for lines 32 and 33, the following be substituted, namely:-

“Explanation—For the purpose of this sub-section, the expression —good
faith[ ] means any act believed or done by a person in good faith with due care,
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28.

29.

30.
31.

32.

caution and sense of responsibility or by mistake of fact believing himself justified
by law under section 79 of the Indian Penal Code.”.

CLAUSE 63

That at pages 22 and 23, for clause 63, the following be substituted, namely:-

“PART III
ESTABLISHMENT OF THE LOKAYUKTA

63. Every State shall establish a body to be known as the Establishment
Lokayukta for the State, if not so established, constituted or of Lokayukta.
appointed, by a law made by the State Legislature, to deal with

complaints relating to corruption against certain public

functionaries, within a period of one year from the date of
commencement of this Act.”

OMISSION OF CLAUSES 64 to 97

That at pages 23 to 35, clauses 64 to 97 be deleted.

THE SCHEDULE

That at page 36, line 9, for the figure “2011”, the figure “2013” be substituted.
That at page 36, after line 21, the following be inserted, namely;-

“2. After section 4B, the following section shall be inserted, Insertion of
namely:— new section

4BA.

“4BA. (1) There shall be a Directorate of Prosecution headed Director of
by a Director who shall be an officer not below the rank of Joint Prosecution.
Secretary to the Government of India, for conducting prosecution of
cases under this Act.

(2) The Director of Prosecution shall function under the overall
supervision and control of the Director.

(3) The Central Government shall appoint the Director of
Prosecution on the recommendation of the Central Vigilance
Commission.

(4) The Director of Prosecution shall notwithstanding anything to
the contrary contained in the rules relating to his conditions of
service, continue to hold office for a period of not less than two
years from the date on which he assumes office.”.

That at page 37, line 12, for the figure “2011”, the figure “2013” be substituted.
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33.
34.
35.
36.

2.

That at page 37, line 17, for the figure “2011”, the figure “2013” be substituted.
That at page 37, line 23, for the figure “2011”, the figure “2013” be substituted.
That at page 37, line 27, for the figure “2011”, the figure “2013” be substituted.
That at page 38, line 13, for the figure “2011”, the figure “2013” be substituted.'

Madam, I lay on the Table the Lokpal and Lokayuktas Bill, 2011 as

returned by Rajya Sabha with amendments made on the 17th December,

2013.

... (Interruptions)

11.02 hrs

At this stage, Shri M. Venugopala Reddy, Shri Y.S. Jagan Mohan Reddy, Shri
Shailendra Kumar and some other hon. Members came and stood on the floor

near the Table.

... (Interruptions)
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11.03hrs
MADAM SPEAKER: Question Hour, Q. No. 181. Adv. A. Sampath.
... (Interruptions)
(Q. 181)

SHRI A. SAMPATH : Madam Speaker, I would like to know whether the
vacancies that are pending in the Central Universities which has been increased for
the last so many years will be filled up or not ... (Interruptions) It has come in
various press reports that 38 per cent of teaching posts in Central Universities are
vacant and the number of Scheduled Castes and Scheduled Tribes and Other
Backward Classes in the academic sector is very low. ... (Interruptions) Can the
Minister give a reply in this regard? ... (Interruptions)

Madam, I would like to know whether the Government will take necessary

steps to fill up the vacancies in the Central Universities including the vacancies of
Scheduled Castes and Scheduled Tribes and Other Backward Classes including the
minorities.... (Interruptions)
SHRI M.M. PALLAM RAJU: Madam, in reply to the question which the hon.
Member has already asked, there are substantial vacancies in our Central
Universities but the reservation policy of 15 per cent for Scheduled Castes and 7.5
per cent for Scheduled Tribes does exist across the board and we are trying to fill
the vacancies in as efficient a manner as possible. ... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 Noon.

11.04 hrs

The Lok Sabha then adjourned
till Twelve of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock

( Madam Speaker in the Chair)

PAPERS LAID ON THE TABLE

MADAM SPEAKER: The House will now take up Papers to be laid on the Table.

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI KAPIL
SIBAL): I beg to lay on the Table a copy of the 9th Annual Statement (Hindi and
English versions) on Pending Law Commission Reports-(December, 2013).
[Placed in Library. See No. LT 10205/15/13]
THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(DR. GIRIJA VYAS): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a) (1)  Review by the Government of the working of the Hindustan Prefab
Limited, New Delhi, for the year 2012-2013.

(i)  Annual Report of the Hindustan Prefab Limited, New Delhi, for the
year 2012-2013, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT 10206/15/13]

(b)) (@) Review by the Government of the working of the Housing and
Urban Development Corporation Limited, New Delhi, for the year 2012-2013.

(1))  Annual Report of the Housing and Urban Development Corporation
Limited, New Delhi, for the year 2012-2013, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 10207/15/13]
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(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Building Materials and Technology Promotion Council, New Delhi, for the year
2012-2013, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Building Materials and Technology Promotion Council, New
Delhi, for the year 2012-2013.

[Placed in Library. See No. LT 10208/15/13]

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI M.M.

PALLAM RAJU): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the

Banaras Hindu University, Varanasi, for the year 2012-2013.

(11)) A copy of the Review (Hindi and English versions) by the Government of

the working of the Banaras Hindu University, Varanasi, for the year 2012-2013.
[Placed in Library. See No. LT 10209/15/13]

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Babasaheb Bhimrao Ambedkar University, Lucknow, for the year 2012-2013.
(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Babasaheb Bhimrao Ambedkar University, Lucknow, for the
year 2012-2013.

[Placed in Library. See No. LT 10210/15/13]

3) (1) A copy of the Annual Report (Hindi and English versions) of the
Maulana Azad National Urdu University, Hyderabad, for the year 2012-2013.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Maulana Azad National Urdu University, Hyderabad, for the
year 2012-2013.

[Placed in Library. See No. LT 10211/15/13]
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(4) (1) A copy of the Annual Report (Hindi and English versions) of the Central
University of Punjab, Bathinda, for the year 2012-2013.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Punjab, Bathinda, for the year 2012-2013.
[Placed in Library. See No. LT 10212/15/13]

(%) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Haryana, Mahendragarh, for the year 2012-2013.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Haryana, Mahendragarh, for the year
2012-2013.

[Placed in Library. See No. LT 10213/15/13]

(6) (i) A copy of the Annual Report (Hindi and English versions) of the
Central University of Kerala, Kasaragod, for the year 2012-2013.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Kerala, Kasaragod, for the year 2012-
2013.

[Placed in Library. See No. LT 10214/15/13]

(7) (1) A copy of the Annual Report (Hindi and English versions) of the
Tripura University, Suryamaninagar, for the year 2012-2013.

(1) A copy of the Annual Accounts (Hindi and English versions) of the Tripura
University, Suryamaninagar, for the year 2012-2013, together with Audit Report
thereon.

(1ii1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Tripura University, Suryamaninagar, for the year 2012-2013.
[Placed in Library. See No. LT 10215/15/13]

(8) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Punjab, Bathinda, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10216/15/13]
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9) (i) A copy of the Annual Report (Hindi and English versions) of the
Central University of Jharkhand, Ranchi, for the year 2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Jharkhand, Ranchi, for the year 2012-2013, together with Audit
Report thereon.

(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Jharkhand, Ranchi, for the year 2012-
2013.

[Placed in Library. See No. LT 10217/15/13]

(10) (1) A copy of the Annual Report (Hindi and English versions) of the
Jawaharlal Nehru University (Part I & II), New Delhi, for the year 2012-2013.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Jawaharlal Nehru University, New Delhi, for the year 2012-
2013.

[Placed in Library. See No. LT 10218/15/13]

(11) (1) A copy of the Annual Report (Hindi and English versions) of the
Guru Ghasidas Vishwavidyalaya, Bilaspur, for the year 2012-2013.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Guru Ghasidas Vishwavidyalaya, Bilaspur, for the year 2012-
2013.

[Placed in Library. See No. LT 10219/15/13]

(12) (1) A copy of the Annual Report (Hindi and English versions) of the Dr.
Harisingh Gour University, Sagar, for the year 2012-2013.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Dr. Harisingh Gour University, Sagar, for the year 2012-2013.
[Placed in Library. See No. LT 10220/15/13]

(13) (1) A copy of the Annual Report (Hindi and English versions) of the
English and Foreign Languages University, Hyderabad, for the year 2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the English
and Foreign Languages University, Hyderabad, for the year 2012-2013, together
with Audit Report thereon.
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(111) A copy of the Review (Hindi and English versions) by the Government of
the working of the English and Foreign Languages University, Hyderabad, for the
year 2012-2013.

[Placed in Library. See No. LT 10221/15/13]

(14) (1) A copy of the Annual Report (Hindi and English versions) of the
Jamia Millia Islamia (Part I & II), New Delhi, for the year 2012-2013.

(11)) A copy of the Annual Accounts (Hindi and English versions) of the Jamia
Millia Islamia, New Delhi, for the year 2012-2013, together with Audit Report
thereon.

(ii1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Jamia Millia Islamia, New Delhi, for the year 2012-2013.
[Placed in Library. See No. LT 10222/15/13]

(15) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Himachal Pradesh, Shimla, for the year 2012-2013.

(i) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Himachal Pradesh, Shimla, for the year 2012-2013, together with
Audit Report thereon.

(111)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Himachal Pradesh, Shimla, for the year
2012-2013.

[Placed in Library. See No. LT 10223/15/13]

(16) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Tamil Nadu, Chennai, for the year 2012-2013, alongwith
Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Tamil Nadu, Chennai, for the year 2012-
2013.

[Placed in Library. See No. LT 10224/15/13]

(17) (1) A copy of the Annual Report (Hindi and English versions) of the
Hemwati Nandan Bahuguna Garhwal University, Srinagar Garhwal, for the year
2012-2013.
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(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Hemwati Nandan Bahuguna Garhwal University, Srinagar
Garhwal, for the year 2012-2013.

[Placed in Library. See No. LT 10225/15/13]

(18) (1) A copy of the Annual Report (Hindi and English versions) of the
Mahatma Gandhi Antarrashtriya Hindi Vishwavidyalaya, Wardha, for the year
2012-2013, alongwith Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Mahatma Gandhi Antarrashtriya Hindi Vishwavidyalaya,
Wardha, for the year 2012-2013.

[Placed in Library. See No. LT 10226/15/13]

(19) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Karnataka, Gulbarga, for the year 2012-2013.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Karnataka, Gulbarga, for the year 2012-
2013.

[Placed in Library. See No. LT 10227/15/13]

(20) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Orissa, Bhubaneswar, for the year 2012-2013.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Orissa, Bhubaneswar, for the year 2012-
2013.

[Placed in Library. See No. LT 10228/15/13]

(21) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Jammu, Jammu, for the year 2012-2013.

(i) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Jammu, Jammu, for the year 2012-2013, together with Audit Report
thereon.

(111)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Jammu, Jammu, for the year 2012-2013.
[Placed in Library. See No. LT 10229/15/13]
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(22) (1) A copy of the Annual Report (Hindi and English versions) of the
Aligarh Muslim University, Aligarh, for the year 2012-2013.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Aligarh Muslim University, Aligarh, for the year 2012-2013.
[Placed in Library. See No. LT 10230/15/13]

(23) A copy of the Annual Accounts (Hindi and English versions) of the
University of Delhi, Delhi, for the year 2012-2013, together with Audit Report
thereon.

[Placed in Library. See No. LT 10231/15/13]

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): 1 beg to lay on the
Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Coir Board, Kochi, for the year 2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the Coir
Board, Kochi, for the year 2012-2013, together with Audit Report thereon.

(i11)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Coir Board, Kochi, for the year 2012-2013.
[Placed in Library. See No. LT 10232/15/13]

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Fragrance and Flavour Development
Centre), Kannauj, for the year 2012-2013, alongwith Audited Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the

Government of the working of the MSME-Technology Development Centre

(Fragrance and Flavour Development Centre), Kannauj, for the year 2012-2013.
[Placed in Library. See No. LT 10233/15/13]

3) (1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Centre for the Development of Glass
Industry), Firozabad, for the year 2012-2013, alongwith Audited Accounts.
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(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology Development Centre
(Centre for the Development of Glass Industry), Firozabad, for the year 2012-
2013.

[Placed in Library. See No. LT 10234/15/13]

(4) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working of the Andaman and
Nicobar Islands Integrated Development Corporation Limited, Port Blair, for the
year 2012-2013.

(i1)  Annual Report of the Andaman and Nicobar Islands Integrated
Development Corporation Limited, Port Blair, for the year 2012-2013, alongwith
Audited Accounts and comments of the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 10235/15/13]

(b) (1) Review by the Government of the working of the National Small
Industries Corporation Limited, New Delhi, for the year 2012-2013.

(1)  Annual Report of the National Small Industries Corporation Limited, New
Delhi, for the year 2012-2013, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 10236/15/13]

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): On behalf of Shri V. Narayanasamy, I beg to lay on
the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Grih Kalyan Kendra, New Delhi, for the year 2012-2013, alongwith Audited
Accounts.
(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Grih Kalyan Kendra, New Delhi, for the year
2012-2013.

[Placed in Library. See No. LT 10237/15/13]
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(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Kendriya Bhandar, New Delhi, for the year 2012-2013, alongwith Audited
Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Kendriya Bhandar, New Delhi, for the year 2012-2013.
[Placed in Library. See No. LT 10238/15/13]

3) (i) A copy of the Annual Report (Hindi and English versions) of the
Civil Services Society, New Delhi, for the year 2012-2013, alongwith Audited
Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Civil Services Society, New Delhi, for the year
2012-2013.

[Placed in Library. See No. LT 10239/15/13]

(4) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Public Administration, New Delhi, for the year 2012-2013,
along with Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Public Administration, New Delhi, for the
year 2012-2013.

[Placed in Library. See No. LT 10240/15/13]

(%) (1) A copy of the Annual Report (Hindi and English versions) of the
North Eastern Space Applications Centre, Umiam, for the year 2012-2013,
alongwith Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the North Eastern Space Applications Centre, Umiam, for the year
2012-2013.

[Placed in Library. See No. LT 10241/15/13]

(6) (i) A copy of the Annual Report (Hindi and English versions) of the
Semi-Conductor Laboratory, S.A.S. Nagar, for the year 2012-2013, alongwith
Audited Accounts.
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(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Semi-Conductor Laboratory, S.A.S. Nagar, for the year 2012-
2013.

[Placed in Library. See No. LT 10242/15/13]

(7) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Space Science and Technology, Thiruvananthapuram, for the
year 2012-2013, alongwith Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Space Science and Technology,
Thiruvananthapuram, for the year 2012-2013.

[Placed in Library. See No. LT 10243/15/13]

(8) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a) (1) Review by the Government of the working of the Nuclear Power
Corporation of India Limited, Mumbai, for the year 2012-2013.

(i)  Annual Report of the Nuclear Power Corporation of India Limited,
Mumbai, for the year 2012-2013, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 10244/15/13]

(b) (i) Review by the Government of the working of the Bharatiya
Nabhikiya Vidyut Nigam Limited, Chennai, for the year 2012-2013.

(i)  Annual Report of the Bharatiya Nabhikiya Vidyut Nigam Limited,
Chennai, for the year 2012-2013, alongwith Audited Accounts and comments of

the Comptroller and Auditor General thereon.
[Placed in Library. See No. LT 10245/15/13]

() (1) Review by the Government of the working of the Electronics
Corporation of India Limited, Hyderabad, for the year 2012-2013.

(i1))  Annual Report of the Electronics Corporation of India Limited, Hyderabad,
for the year 2012-2013, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 10246/15/13]
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(d) (i)  Review by the Government of the working of the Indian Rare Earths
Limited, Mumbai, for the year 2012-2013.

(1))  Annual Report of the Indian Rare Earths Limited, Mumbai, for the year
2012-2013, alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.
[Placed in Library. See No. LT 10247/15/13]

9) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute of Mathematical Sciences, Chennai, for the year 2012-2013, alongwith
Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Institute of Mathematical Sciences, Chennai, for the year 2012-
2013.

[Placed in Library. See No. LT 10248/15/13]

(10) (1) A copy of the Annual Report (Hindi and English versions) of the
Tata Memorial Centre, Mumbai, for the year 2012-2013, alongwith Audited
Accounts.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of Tata Memorial Centre, Mumbai, for the year 2012-2013.
[Placed in Library. See No. LT 10249/15/13]

(11) (1)) A copy of the Annual Report (Hindi and English versions) of the
Saha Institute of Nuclear Physics, Kolkata, for the year 2012-2013, alongwith
Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Saha Institute of Nuclear Physics, Kolkata, for the year 2012-
2013.

[Placed in Library. See No. LT 10250/15/13]

(12) (1) A copy of the Annual Report (Hindi and English versions) of the
Institute for Plasma Research, Gandhinagar, for the year 2012-2013, alongwith
Audited Accounts.
(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Institute for Plasma Research, Gandhinagar, for the year 2012-
2013.

[Placed in Library. See No. LT 10251/15/13]
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(13) (1) A copy of the Annual Report (Hindi and English versions) of the
Atomic Energy Education Society, Mumbai, for the year 2012-2013, alongwith
Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Atomic Energy Education Society, Mumbai, for the year 2012-
2013.

[Placed in Library. See No. LT 10252/15/13]

(14) () A copy of the Annual Report (Hindi and English versions) of the
Institute of Physics, Bhubaneswar, for the year 2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the
Institute of Physics, Bhubaneswar, for the year 2012-2013, together with Audit
Report thereon.

(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Institute of Physics, Bhubaneswar, for the year 2012-2013.
[Placed in Library. See No. LT 10253/15/13]

(15) (1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Science Education and Research, Bhubaneswar, for the year
2012-2013, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Science Education and Research,
Bhubaneswar, for the year 2012-2013.

[Placed in Library. See No. LT 10254/15/13]

(16) (1) A copy of the Annual Report (Hindi and English versions) of the
Tata Institute of Fundamental Research, Mumbai, for the year 2012-2013,
alongwith Audited Accounts.
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(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Tata Institute of Fundamental Research, Mumbai, for the year
2012-2013.

[Placed in Library. See No. LT 10255/15/13]

(17) A copy of the All India Services (Commutation of Pensions) Amendment
Regulations, 2013 (Hindi and English versions) published in Notification No.
G.S.R. 647(E) in Gazette of India dated 20th September, 2013 under sub-section
(2) of Section 3 of the All India Services Act, 1951.

[Placed in Library. See No. LT 10256/15/13]

(18) A copy of Notification No. S.O. 2911(E) (Hindi and English versions)
published in Gazette of India dated 25th September, 2013, containing order
regarding operator of each nuclear installation shall report each of the nuclear
events, mentioned therein, in his installation or during transportation of nuclear
material in form ‘A’ to the Atomic Energy Regulatory Board within twenty four
hours of its occurrence both electronically and through fax issued under sub-
section (1) of Section 3 of the Civil Liability for Nuclear Damage Act, 2010 and
sub-rule (1) of Rule 4 of the Civil Liability for Nuclear Damage Rules, 2011.
[Placed in Library. See No. LT 10257/15/13]

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI JITIN PRASADA): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Sikkim University, Gangtok, for the year 2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the Sikkim
University, Gangtok, for the year 2012-2013, together with Audit Report thereon.

(111)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Sikkim University, Gangtok, for the year 2012-2013.
[Placed in Library. See No. LT 10258/15/13]

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Indira Gandhi National Tribal University, Amarkantak, for the year 2012-2013.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indira Gandhi National Tribal University, Amarkantak, for the
year 2012-2013.

[Placed in Library. See No. LT 10259/15/13]
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3) (i) A copy of the Annual Report (Hindi and English versions) of the
National Council for Teacher Education, New Delhi, for the year 2011-2012.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
National Council for Teacher Education, New Delhi, for the year 2011-2012,
together with Audit Report thereon.

(iii))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Council for Teacher Education, New
Delhi, for the year 2011-2012.

[Placed in Library. See No. LT 10260/15/13]

(4) A copy of the Annual Report (Hindi and English versions) of the Visva-
Bharati, Santiniketan, for the year 2012-2013.
[Placed in Library. See No. LT 10261/15/13]

(%) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Authority, Meghalaya, Shillong, for the
year 2011-2012, alongwith Audited Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Authority, Meghalaya, Shillong, for the year 2011-2012.

(6)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (5) above.
[Placed in Library. See No. LT 10262/15/13]

(7) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Authority, Kerala, Trivandrum, for the
year 2011-2012, alongwith Audited Accounts.

(i)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Authority, Kerala, Trivandrum, for the year 2011-2012.

(8)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.
[Placed in Library. See No. LT 10263/15/13]
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9) (i) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan, Tamil Nadu, Chennai, for the year 2011-
2012, alongwith Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan, Tamil
Nadu, Chennai, for the year 2011-2012.

(10) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (9) above.
[Placed in Library. See No. LT 10264/15/13]

(11) (1) A copy of the Annual Report (Hindi and English versions) of the
Sarva Shiksha Abhiyan Andhra Pradesh, Hyderabad, for the year 2011-2012,
alongwith Audited Accounts.

(1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Sarva Shiksha Abhiyan Andhra Pradesh,
Hyderabad, for the year 2011-2012.

(12) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (11) above.
[Placed in Library. See No. LT 10265/15/13]

(13) (1) A copy of the Annual Report (Hindi and English versions) of the
Sarva Shiksha Abhiyan (State Project Office), Gangtok, for the year 2012-2013,
alongwith Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Sarva Shiksha Abhiyan (State Project Office),
Gangtok, for the year 2012-2013.

[Placed in Library. See No. LT 10266/15/13]

(14) (1) A copy of the Annual Report (Hindi and English versions) of the
Sarva Shiksha Abhiyan Kerala, Trivandrum, for the year 2011-2012, alongwith
Audited Accounts.

(i)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Sarva Shiksha Abhiyan Kerala, Trivandrum, for
the year 2011-2012.
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(15) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (14) above.
[Placed in Library. See No. LT 10267/15/13]

(16) (1) A copy of the Annual Report (Hindi and English versions) of the
National Council for Promotion of Urdu Language, New Delhi, for the year 2012-
2013.

(i) A copy of the Annual Accounts (Hindi and English versions) of the
National Council for Promotion of Urdu Language, New Delhi, for the year 2012-
2013, together with Audit Report thereon.

(ii1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Council for Promotion of Urdu
Language, New Delhi, for the year 2012-
2013.

[Placed in Library. See No. LT 10268/15/13]

(17) (1) A copy of the Annual Report (Hindi and English versions) of the
Sarva Shiksha Abhiyan (SSA Rajya Mission Authority) Arunachal Pradesh,
Itanagar, for the year 2011-2012, alongwith Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Sarva Shiksha Abhiyan (SSA Rajya Mission
Authority) Arunachal Pradesh, Itanagar, for the year 2011-2012.

(18) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (17) above.
[Placed in Library. See No. LT 10269/15/13]

(19) (1) A copy of the Annual Report (Hindi and English versions) of the
Jharkhand Education Project Council, Ranchi, for the year 2011-2012, alongwith
Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Jharkhand Education Project Council, Ranchi,
for the year 2011-2012.

(20) Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (19) above.
[Placed in Library. See No. LT 10270/15/13]
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(21) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan (UT Mission Authority) Andaman &
Nicobar Islands, Port Blair, for the year 2011-2012, alongwith Audited Accounts.

(i)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan (UT
Mission Authority) Andaman & Nicobar Islands, Port Blair, for the year 2011-
2012.

(22) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (21) above.
[Placed in Library. See No. LT 10271/15/13]

(23) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan, (State Project Office) Sikkim, Gangtok,
for the year 2011-2012, alongwith Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan, (State
Project Office) Sikkim, Gangtok, for the year 2011-2012.

(24) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (23) above.
[Placed in Library. See No. LT 10272/15/13]

(25) (1) A copy of the Annual Report (Hindi and English versions) of the
Odisha Rashtriya Madhyamik Shiksha Mission, Bhubaneswar, for the year 2011-
2012, alongwith Audited Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Odisha Rashtriya Madhyamik Shiksha Mission,
Bhubaneswar, for the year 2011-2012.

(26) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (25) above.
[Placed in Library. See No. LT 10273/15/13]

(27) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Mizoram, Aizawl, for the year 2011-
2012, alongwith Audited Accounts.
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(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Mizoram, Aizawl, for the year 2011-2012.

(28) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (27) above.
[Placed in Library. See No. LT 10274/15/13]

(29) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Haryana, Panchkula, for the year 2011-
2012, alongwith Audited Accounts.

(1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Haryana, Panchkula, for the year 2011-2012.

(30) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (29) above.
[Placed in Library. See No. LT 10275/15/13]

(31) A copy of the Annual Accounts (Hindi and English versions) of the Dr.
Harisingh Gour University, Sagar, for the year 2012-2013, together with Audit

Report thereon.
[Placed in Library. See No. LT 10276/15/13]

(32) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Haryana, Mahendergarh, for the year 2012-2013, together with
Audit Report thereon.

[Placed in Library. See No. LT 10277/15/13]

(33) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Orissa, Bhubaneswar, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10278/15/13]

(34) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Kerala, Kasaragod, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10279/15/13]
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(35) A copy of the Annual Accounts (Hindi and English versions) of the Guru
Ghasidas Vishwavidyalaya, Bilaspur, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10280/15/13]

(36) (1) A copy of the Annual Report (Hindi and English versions) of the
University of Allahabad, Allahabad, for the year 2012-2013.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the University of Allahabad, Allahabad, for the year 2012-2013.
[Placed in Library. See No. LT 10281/15/13]

(37) A copy of the Annual Accounts (Hindi and English versions) of the
Hemwati Nandan Bahuguna Garhwal University, Srinagar Garhwal, for the year
2012-2013, together with Audit Report thereon.

[Placed in Library. See No. LT 10282/15/13]

(38) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Karnataka, Gulbarga, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10283/15/13]

(39) (1) A copy of the Annual Report (Hindi and English versions) of the
Nagaland University, Lumami, for the year 2012-2013.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Nagaland University, Lumami, for the year 2012-2013, together with Audit Report
thereon.

(111)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Nagaland University, Lumami, for the year
2012-2013.

[Placed in Library. See No. LT 10284/15/13]

(40) (1) A copy of the Annual Report (Hindi and English versions) of the
Mizoram University, Aizawl, for the year 2012-2013.
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(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Mizoram University, Aizawl, for the year 2012-2013, together with Audit Report
thereon.

(111) A copy of the Review (Hindi and English versions) by the Government of
the working of the Mizoram University, Aizawl, for the year 2012-2013.
[Placed in Library. See No. LT 10285/15/13]

(41) (1) A copy of the Annual Report (Hindi and English versions) of the
North-Eastern Hill University, Shillong, for the year 2012-2013.

(11)) A copy of the Annual Accounts (Hindi and English versions) of the North-
Eastern Hill University, Shillong, for the year 2012-2013, together with Audit
Report thereon.

(ii1) A copy of the Review (Hindi and English versions) by the Government of
the working of the North-Eastern Hill University, Shillong, for the year 2012-
2013.

[Placed in Library. See No. LT 10286/15/13]

(42) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Gujarat, Gandhinagar, for the year 2012-2013.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Gujarat, Gandhinagar, for the year 2012-
2013.

[Placed in Library. See No. LT 10287/15/13]

(43) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Uttar Pradesh, Lucknow, for the year
2011-2012, alongwith Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan Uttar
Pradesh, Lucknow, for the year 2011-2012.

(44) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (43) above.
[Placed in Library. See No. LT 10288/15/13]
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(45) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Karnataka, Bengaluru, for the year 2011-
2012, alongwith Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Karnataka, Bengaluru, for the year 2011-2012.

(46) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (45) above.
[Placed in Library. See No. LT 10289/15/13]

(47) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Himachal Pradesh, Shimla, for the year
2011-2012, alongwith Audited Accounts.

(1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan
Himachal Pradesh, Shimla, for the year 2011-2012.

(48) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (47) above.
[Placed in Library. See No. LT 10290/15/13]

(49) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Jammu & Kashmir, Jammu, for the year
2011-2012, alongwith Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan Jammu
& Kashmir, Jammu, for the year 2011-2012.

(50) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (49) above.
[Placed in Library. See No. LT 10291/15/13]

(51) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Madhyamik Shiksha Abhiyan Assam, Guwahati, for the year 2011-
2012, alongwith Audited Accounts.
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(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik Shiksha Abhiyan Assam,
Guwahati, for the year 2011-2012.

(52) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (51) above.
[Placed in Library. See No. LT 10292/15/13]

(53) (1) A copy of the Annual Report (Hindi and English versions) of the
Sarva Shiksha Abhiyan Kerala, Trivandrum, for the year 2010-2011, alongwith
Audited Accounts.

(11) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Sarva Shiksha Abhiyan Kerala, Trivandrum, for the year
2010-2011.

(54) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (53) above.
[Placed in Library. See No. LT 10293/15/13]

(55) (1) A copy of the Annual Report (Hindi and English versions) of the
Sikkim University, Gangtok, for the year 2012-2013.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the Sikkim
University, Gangtok, for the year 2012-2013, together with Audit Report thereon.

(ii1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Sikkim University, Gangtok, for the year 2012-2013.
[Placed in Library. See No. LT 10294/15/13]

(56) (1) A copy of the Annual Report (Hindi and English versions) of the
Rajiv Gandhi University, Rono Hills, for the year 2012-2013.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Rajiv Gandhi University, Rono Hills, for the year 2012-2013.
[Placed in Library. See No. LT 10295/15/13]

(57) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Kashmir, Srinagar, for the year 2012-2013.
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(i1)) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Kashmir, Srinagar, for the year 2012-2013, together with Audit
Report thereon.

(111) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Kashmir, Srinagar, for the year 2012-
2013.

[Placed in Library. See No. LT 10296/15/13]

(58) (1) A copy of the Annual Report (Hindi and English versions) of the
Tezpur University, Tezpur, for the year 2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the Tezpur
University, Tezpur, for the year 2012-2013, together with Audit Report thereon.

(ii1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Tezpur University, Tezpur, for the year 2012-2013.
[Placed in Library. See No. LT 10297/15/13]

(59) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Bihar, Patna, for the year 2012-2013, alongwith Audited
Accounts.

(1i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Bihar, Patna, for the year 2012-2013.
[Placed in Library. See No. LT 10298/15/13]

(60) (1) A copy of the Annual Report (Hindi and English versions) of the
University of Hyderabad, Hyderabad, for the year 2012-2013.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the University of Hyderabad, Hyderabad, for the year 2012-2013.
[Placed in Library. See No. LT 10299/15/13]

(61) (1) A copy of the Annual Report (Hindi and English versions) of the
University of Delhi (Part-1 & II), Delhi, for the year 2012-2013.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the University of Delhi, Delhi, for the year 2012-2013.
[Placed in Library. See No. LT 10300/15/13]
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(62) (1) A copy of the Annual Report (Hindi and English versions) of the
Assam University, Silchar, for the year 2012-2013.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Assam University, Silchar, for the year 2012-2013.
[Placed in Library. See No. LT 10301/15/13]

(63) (1) A copy of the Annual Report (Hindi and English versions) of the
Pondicherry University, Puducherry, for the year 2012-2013.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Pondicherry University, Puducherry, for the year 2012-2013.
[Placed in Library. See No. LT 10302/15/13]

(64) (1) A copy of the Annual Report (Hindi and English versions) of the
Manipur University, Canchipur, for the year 2012-2013.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Manipur University, Canchipur, for the year 2012-2013.
[Placed in Library. See No. LT 10303/15/13]

(65) (1) A copy of the Annual Report (Hindi and English versions) of the
Central University of Rajasthan, Jaipur, for the year 2012-2013.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Central University of Rajasthan, Jaipur, for the year 2012-2013.
[Placed in Library. See No. LT 10304/15/13]

(66) (1) A copy of the Annual Report (Hindi and English versions) of the
Maulana Azad National Urdu University, Hyderabad, for the year 2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the
Maulana Azad National Urdu University, Hyderabad, for the year 2012-2013,
together with Audit Report thereon.

(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Maulana Azad National Urdu University, Hyderabad, for the
year 2012-2013.

[Placed in Library. See No. LT 10305/15/13]
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): I beg to lay on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) of the
Nalanda University, Nalanda, for the year 2011-2012, together with Audit Report
thereon.

[Placed in Library. See No. LT 10306/15/13]

(2) (i) A copy of the Annual Report (Hindi and English versions) of the
Research and Information System for Developing Countries, New Delhi, for the
year 2012-2013, alongwith Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Research and Information System for Developing Countries,
New Delhi, for the year 2012-2013.

[Placed in Library. See No. LT 10307/15/13]

(3) A copy of the Nalanda University (Removal of Difficulties) Order, 2013
(Hindi and English versions) published in Notification No. S.0. 3454(E) in
Gazette of India dated 22nd November, 2013 under sub-section (2) of Section 41
of the Nalanda University Act, 2010.

[Placed in Library. See No. LT 10308/15/13]

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Maharshi Sandipani Rashtriya Vedvidya Pratishthan, Ujjain, for the year 2012-
2013.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Maharshi Sandipani Rashtriya Vedvidya Pratishthan, Ujjain, for the year 2012-
2013, together with Audit Report thereon.

(iii))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Maharshi Sandipani Rashtriya Vedvidya
Pratishthan, Ujjain, for the year 2012-2013.

[Placed in Library. See No. LT 10309/15/13]
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(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Science Education and Research, Thiruvananthapuram, for the
year 2012-2013, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Science Education and Research,
Thiruvananthapuram, for the year 2012-2013.

[Placed in Library. See No. LT 10310/15/13]

(3) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Information Technology, Design and Manufacturing, Jabalpur, for the
year 2012-2013, together with Audit Report thereon.

[Placed in Library. See No. LT 10311/15/13]

(4) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Gujarat, Gandhinagar, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10312/15/13]

(%) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Sanskrit Vidyapeeth, Tirupati, for the year 2012-2013.

(i1))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Sanskrit Vidyapeeth, Tirupati, for the
year 2012-2013.

[Placed in Library. See No. LT 10313/15/13]

(6) (1) A copy of the Annual Report (Hindi and English versions) of the
Shri Lal Bahadur Shashtri Rashtriya Sanskrit Vidyapeetha, New Delhi, for the
year 2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the Shri
Lal Bahadur Shashtri Rashtriya Sanskrit Vidyapeetha, New Delhi, for the year
2012-2013, together with Audit Report thereon.

(iii))  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Shri Lal Bahadur Shashtri Rashtriya Sanskrit
Vidyapeetha, New Delhi, for the year 2012-2013.

[Placed in Library. See No. LT 10314/15/13]
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(7) (1) A copy of the Annual Report (Hindi and English versions) of the
Rashtriya Sanskrit Sansthan, New Delhi, for the year 2012-2013, alongwith
Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Rashtriya Sanskrit Sansthan, New Delhi, for the
year 2012-2013.

[Placed in Library. See No. LT 10315/15/13]

(8) (i) A copy of the Annual Report (Hindi and English versions) of the
National Council for Promotion of Sindhi Language, New Delhi, for the year
2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the
National Council for Promotion of Sindhi Language, New Delhi, for the year
2012-2013, together with Audit Report thereon.

(i11) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Council for Promotion of Sindhi Language, New
Delhi, for the year 2012-2013.

[Placed in Library. See No. LT 10316/15/13]

9) (1) A copy of the Annual Report (Hindi and English versions) of the
National Book Trust, India, New Delhi, for the year 2012-2013, alongwith
Audited Accounts.

(i)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Book Trust, India, New Delhi, for the
year 2012-2013.

[Placed in Library. See No. LT 10317/15/13]

(10) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology Hyderabad, Hyderabad, for the year 2012-2013.

(11) A copy of the Review (Hindi and English versions) by the Government of
the Indian Institute of Technology Hyderabad, Hyderabad, for the year 2012-2013.
[Placed in Library. See No. LT 10318/15/13]

(11) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Technology Mandi, Mandi, for the year 2012-2013, together with
Audit Report thereon.

[Placed in Library. See No. LT 10319/15/13]
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(12) (1) A copy of the Annual Report (Hindi and English versions) of the
Central Institute of Classical Tamil, Chennai, for the year 2012-2013.

(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Central Institute of Classical Tamil, Chennai,
for the year 2012-2013.

[Placed in Library. See No. LT 10320/15/13]

(13) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Technology Guwahati, Guwahati, for the year 2012-2013, together
with Audit Report thereon.

[Placed in Library. See No. LT 10321/15/13]

(14) (1) A copy of the Annual Report (Hindi and English versions) of the
School of Planning and Architecture, New Delhi, for the year 2012-2013,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the School of Planning and Architecture, New Delhi, for the year
2012-2013.

[Placed in Library. See No. LT 10322/15/13]

(15) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology Gandhinagar, Gandhinagar, for the year 2012-2013.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Technology Gandhinagar, Gandhinagar, for
the year 2012-2013.

[Placed in Library. See No. LT 10323/15/13]

(16) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Science Education and Research, Pune, for the year 2012-2013.

(i) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Science Education and Research, Pune, for the year 2012-2013,
together with Audit Report thereon.

(i11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Science Education and Research, Pune, for
the year 2012-2013.

[Placed in Library. See No. LT 10324/15/13]
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(17) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Technology Ropar, Ropar, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10325/15/13]

(18) (1) A copy of the Annual Report (Hindi and English versions) of the
School of Planning and Architecture, Bhopal, for the year 2012-2013, alongwith
Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the School of Planning and Architecture, Bhopal, for the year
2012-2013.

[Placed in Library. See No. LT 10326/15/13]

(19) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Technology Bombay, Mumbai, for the year 2012-2013, together with
Audit Report thereon.

[Placed in Library. See No. LT 10327/15/13]

(20) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Science Education and Research, Bhopal, for the year 2012-
2013.

(i) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Science Education and Research, Bhopal, for the year 2012-2013,
together with Audit Report thereon.

(111)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Science Education and Research, Bhopal, for
the year 2012-2013.

[Placed in Library. See No. LT 10328/15/13]

(21) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Science Education and Research, Mohali, for the year 2012-
2013.

(i) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Science Education and Research, Mohali, for the year 2012-2013,
together with Audit Report thereon.
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(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Science Education and Research, Mohali, for
the year 2012-2013.

[Placed in Library. See No. LT 10329/15/13]

(22) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Technology Patna, Patna, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10330/15/13]

(23) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Technology Hyderabad, Hyderabad, for the year 2012-2013, together
with Audit Report thereon.

[Placed in Library. See No. LT 10331/15/13]

(24) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Technology Gandhinagar, Gandhinagar, for the year 2012-2013,
together with Audit Report thereon.

[Placed in Library. See No. LT 10332/15/13]

(25) A copy of the Annual Accounts (Hindi and English versions) of the Central
University of Rajasthan, Jaipur, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10333/15/13]

(26) A copy of the Annual Accounts (Hindi and English versions) of the
University of Hyderabad, Hyderabad, for the year 2012-2013, together with Audit
Report thereon.

[Placed in Library. See No. LT 10334/15/13]

(27) A copy of the Annual Accounts (Hindi and English versions) of the
Jawaharlal Nehru University, New Delhi, for the year 2012-2013, together with
Audit Report thereon.

[Placed in Library. See No. LT 10335/15/13]

(28) A copy of the Annual Accounts (Hindi and English versions) of the Visva-
Bharati, Santiniketan, for the year 2012-2013, together with Audit Report thereon.
[Placed in Library. See No. LT 10336/15/13]
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(29) (1) A copy of the Annual Report (Hindi and English versions) of the
Board of Apprenticeship Training (Northern Region), Kanpur, for the year 2012-
2013, alongwith Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Board of Apprenticeship Training (Northern Region), Kanpur,
for the year 2012-2013.

[Placed in Library. See No. LT 10337/15/13]

(30) (1) A copy of the Annual Report (Hindi and English versions) of the
Board of Apprenticeship Training (Western Region), Mumbai, for the year 2012-
2013, alongwith Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Board of Apprenticeship Training (Western Region), Mumbai,
for the year 2012-2013.

[Placed in Library. See No. LT 10338/15/13]

(31) (1)) A copy of the Annual Report (Hindi and English versions) of the
Auroville Foundation, Auroville, for the year 2012-2013, alongwith Audited
Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Auroville Foundation, Auroville, for the year 2012-2013.
[Placed in Library. See No. LT 10339/15/13]

(32) (1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology Manipur, Imphal, for the year 2010-2011,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Technology Manipur, Imphal, for the year
2010-2011.

(33) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (32) above.
[Placed in Library. See No. LT 10340/15/13]

(34) A copy of the University Grants Commission (Minimum Qualifications for
Appointment of Teachers and other Academic Staff in Universities and Colleges
and Measures for the Maintenance of Standards in Higher Education)(2nd
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Amendment) Regulations, 2013 (Hindi and English versions) published in

Notification No. F.1-2/2009(EC/PS) V(i) Vol-II in Gazette of India dated 24th

July, 2013 under Section 26 of the University Grants Commission Act, 1956.
[Placed in Library. See No. LT 10341/15/13]

(35) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Information Technology, Design and Manufacturing, Kancheepuram,
for the year 2012-2013, together with Audit Report thereon.

[Placed in Library. See No. LT 10342/15/13]

(36) (1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Technology Manipur, Imphal, for the year 2011-2012,
alongwith Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Technology Manipur, Imphal, for the year
2011-2012.

(37) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (36) above.
[Placed in Library. See No. LT 10343/15/13]

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY AND MINISTER OF STATE IN THE
MINISTRY OF SHIPPING (SHRI MILIND DEORA): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working of the
Telecommunications Consultants India Limited, New Delhi, for the year 2012-
2013.

(1)  Annual Report of the Telecommunications Consultants India Limited, New
Delhi, for the year 2012-2013, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 10344/15/13]
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(b) (i) Review by the Government of the working of the ITI Limited,
Bangalore, for the year 2012-2013.

(i)  Annual Report of the ITI Limited, Bangalore, for the year 2012-2013,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT 10345/15/13]

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
Media Lab Asia, New Delhi, for the year 2012-2013, alongwith Audited
Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Media Lab Asia, New Delhi, for the year 2012-2013.
[Placed in Library. See No. LT 10346/15/13]

(3) A copy each of the following Notifications (Hindi and English versions)
issued under sub-section (1) of Section 10 of the Bureau of Indian Standards Act,
1986:-

(1) The Electronics and Information Technology Goods (Requirements for
Compulsory Registration) (Second Amendment) Order, 2013 published in
Notification No. S.0. 3022(E) in Gazette of India dated 4th October, 2013.

(1i1) S.O. 3023(E) published in Gazette of India dated 4th October, 2013,
implementing the Electronics and IT Goods (Requirements for Compulsory
Registration) Order, 2012.

(i11) S.O. 2033(E) published in Gazette of India dated 5th July, 2013, regarding
extension in date of coming into effect of the Electronics and IT Goods
(Requirements for Compulsory Registration) Order, 2012 for goods under testing
with BIS recognized labs.

(iv) The Electronics and Information Technology Goods (Requirements for
Compulsory Registration) Amendment Order, 2013 published in Notification No.
S.0. 2034(E) in Gazette of India dated 5th July, 2013.

(v) S.O. 822(E) published in Gazette of India dated 22nd March, 2013, regarding
extension in date of coming into effect of the Electronics and IT Goods
(Requirements for Compulsory Registration) Order, 2012.



18.12.2013 51

(vi) The Electronics and Information Technology Goods (Requirements for
Compulsory Registration) Order, 2012 published in Notification No. S.O. 2357(E)
in Gazette of India dated 3rd October, 2013.

[Placed in Library. See No. LT 10347/15/13]

(4) A copy each of the following Notifications (Hindi and English versions) issued
under Section 37 of the Telecom Regulatory Authority of India Act, 1997:-

(1) The Telecommunication Mobile Number Portability (Fifth Amendment)
Regulations, 2013, published in Notification No. 116-4/2013-NSL-II in Gazette of
India dated 22nd July, 2013.

(i1) The Telecommunication Commercial Communications Customer Preference
(Thirteenth Amendment) Regulations, 2013, published in Notification No. 311-
27/2013-Qos in Gazette of India dated 22nd August, 2013.

(i11) The Telecommunication Commercial Communications Customer Preference
(Thirteenth Amendment) Regulations, 2013, published in Notification No. 305-
20/2009-Qos in Gazette of India dated 11th September, 2013.

(iv) The Standards of Quality of Service (Duration of Advertisements in
Television Channels) (Amendment) Regulations, 2013, published in Notification
No. F. No. 23/1/2012-B&CS in Gazette of India dated 22nd March, 2013.

(5)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (4) above.
[Placed in Library. See No. LT 10348/15/13]

(6) (1) A copy of the Annual Report (Hindi and English versions) of the
Society for Applied Microwave Electronics Engineering and Research, Mumbai,
for the year 2012-2013, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Society for Applied Microwave Electronics Engineering and
Research, Mumbai, for the year 2012-2013.

[Placed in Library. See No. LT 10349/15/13]

(7) (i) A copy of the Annual Report (Hindi and English versions) of the
ERNET India, New Delhi, for the year 2012-2013, alongwith Audited Accounts.
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(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the ERNET India, New Delhi, for the year 2012-2013.
[Placed in Library. See No. LT 10350/15/13]

(8) (1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Electronics and Information Technology, New Delhi, for the
year 2012-2013, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Electronics and Information Technology,
New Delhi, for the year 2012-2013.

[Placed in Library. See No. LT 10351/15/13]

9) (i) A copy of the Annual Report (Hindi and English versions) of the
Telecom Regulatory Authority of India, New Delhi, for the year 2012-2013,
alongwith Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the Government of
the working of the Telecom Regulatory Authority of India, New Delhi, for the
year 2012-2013.

[Placed in Library. See No. LT 10352/15/13]

THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT (SHRIMATI DEEPA DASMUNSI): I beg to lay on the
Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under
Section 58 of the Delhi Development Act, 1957:-

(1) “The Building Regulations for Special Area, Unauthorised Regularized
Colonies and Village Abadis, 2010” published in Notification No. S.0.97(E) in
Gazette of India dated 17th January, 2011.

(i) S.0.954(E) published in Gazette of India dated 1st May, 2012 regarding
regulations for redevelopment of clusters of industrial concentration in non-
conforming areas/unplanned industrial areas.

(111) S.0.683(E) published in Gazette of India dated 1st April, 2011 regarding
regulations and guidelines for redevelopment of existing planned industrial area.
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(iv) S.0.2622(E) published in Gazette of India dated 30th October, 2012 regarding
regulations for regularization of farm houses in Delhi.

(v) The (Permission of Banquet Halls) Regulations, 2010 published in Notification
No. S.0.2272(E) in Gazette of India dated 21st September, 2012.

(vi) S.0.1441(E) published in Gazette of India dated 24th June, 2011 regarding
fixation of the rates to be applied for use conversion, mixed land use and other
charges for enhanced FAR arising out of MPD-2021 [reduction of rates for
additional FAR of Industrial plots.

(vii) S.0.202(E) published in Gazette of India dated 1st February, 2012 regarding
fixation of rates to be applied for use conversion, mixed land use charges and
other charges for enhanced FAR including hotels arising out of MPD-2021 for the
year 2010-11.

(viil) S.0.1297(E) published in Gazette of India dated 6th June, 2012 regarding
regulations for regularization of unauthorized colonies in Delhi.

(ix) S.0.1606(E) published in Gazette of India dated 18th July, 2012 regarding
exempting additional FAR charges in respect of Educational Institutions/Trusts,
Health-care and other social welfare societies etc. having exemption from Income
tax.

(x) S.0.1542(E) published in Gazette of India dated 11th July, 2012 regarding
fixation of use conversion Charges on upper residential floors of various markets
(Sarojini Nagar Market, Khan Market and Green Park Extension etc.).

(xi) S.0.2822(E) published in Gazette of India dated 20th September, 2013
regarding regulations for regularization of farm houses in Delhi.

(xii) S.0.2922(E) published in Gazette of India dated 27th September, 2013
making certain amendments/modification in the regulations and guidelines for re-
development of existing planned industrial.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at item No. (1) to (x) of (1) above.
[Placed in Library. See No. LT 10353/15/13]

(3) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
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(a) (i) Review by the Government of the working of the Bangalore Metro
Rail Corporation Limited, Bengaluru, for the year 2012-2013.

(i)  Annual Report of the Bangalore Metro Rail Corporation Limited,
Bengaluru, for the year 2012-2013, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 10354/15/13]

(b) (1)  Review by the Government of the working of the Delhi Metro Rail
Corporation Limited, New Delhi, for the year 2012-2013.

(1)  Annual Report of the Delhi Metro Rail Corporation Limited, New Delhi,
for the year 2012-2013, alongwith Audited Accounts and comments of the

Comptroller and Auditor General thereon.
[Placed in Library. See No. LT 10355/15/13]

(©) (1)  Review by the Government of the working of the Kochi Metro Rail
Corporation Limited, Kochi, for the year 2012-2013.

(1))  Annual Report of the Kochi Metro Rail Corporation Limited, Kochi, for the
year 2012-2013, alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT 10356/15/13]

(d) (1)  Review by the Government of the working of the National Buildings
Construction Corporation Limited, New Delhi, for the year 2012-2013.

(i)  Annual Report of the National Buildings Construction Corporation
Limited, New Delhi, for the year 2012-2013, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT 10357/15/13]

(4) (1) A copy of the Annual Report (Hindi and English versions) of the
Delhi Urban Art Commission, New Delhi, for the year 2012-2013.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the Delhi
Urban Art Commission, New Delhi, for the year 2012-2013, together with Audit
Report thereon.
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(iii)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Delhi Urban Art Commission, New Delhi, for the year 2012-
2013.

[Placed in Library. See No. LT 10358/15/13]

(5) A copy of the Annual Report (Hindi and English versions) of the National
Institute of Urban Affairs, New Delhi, for the year 2012-2013, alongwith Audited

Accounts.
[Placed in Library. See No. LT 10359/15/13]

(6) (1) A copy of the Annual Report (Hindi and English versions) of the
Delhi Development Authority, New Delhi, for the year 2012-2013.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Delhi Development Authority, New Delhi, for the year 2012-
2013.

[Placed in Library. See No. LT 10360/15/13]

(7) A copy of the Recruitment Regulation of Assistants, Delhi Development
Authority, 2013 (Revised) (Hindi and English versions) published in Notification
No. G.S.R. 644(E) in Gazette of India dated 20th September, 2013 under Section
58 of the Delhi Development Act, 1957.

[Placed in Library. See No. LT 10361/15/13]

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (DR. KRUPARANI KILLI): I beg to
lay on the Table a copy of the Indian Post Office (3rd Amendment) Rules, 2013
(Hindi and English versions) published in Notification No. G.S.R. 738(E) in
Gazette of India dated 19th November, 2013 under sub-section (4) of Section 74
of the Indian Post Office Act, 1898.

[Placed in Library. See No. LT 10362/15/13]
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12.04 hrs
STANDING COMMITTEE ON RAILWAYS
21° and 22" Reports

SHRI T.R. BAALU (SRIPERUMBUDUR): I beg to present the following Reports

(Hindi and English versions) of the Standing Committee on Railways:-

(1) 21st Report on the subject ‘Major Railway Accidents during the last five
years — Causes and Remedial Measures’.

(2) 22nd Report on Action Taken by the Government on the
recommendations/observations contained in the 20th Report of the Standing
Committee on Railways (Fifteenth Lok Sabha) on Demands for Grants - 2013-14
of the Ministry of Railways.

12.04 ¥4 hrs

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS
(i) 40™ to 43" Reports

SHRI GOPINATH MUNDE (BEED): I beg to present the following Reports

(Hindi and English versions) of the Standing Committee on Chemicals and

Fertilizers:-

(1) The 40th Report of the Committee pertaining to Action Taken Report on
Demands for Grants (2013-14) of the Ministry of Chemicals and Fertilizers
(Department of Chemicals and Petrochemicals).

(2) The 41st Report of the Committee pertaining to Action Taken Report on
Demands for Grants (2013-14) of the Ministry of Chemicals and Fertilizers
(Department of Pharmaceuticals).

(3) The 42nd Report of the Committee pertaining to Action Taken Report on
Demands for Grants (2013-14) of the Ministry of Chemicals and Fertilizers
(Department of Fertilizers).
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(4) The 43rd Report of the Committee pertaining to Action Taken Report on the
subject 'Production and Availability of Pesticides' of the Ministry of Chemicals
and Fertilizers (Department of Chemicals and Petrochemicals).

(ii)Statements

SHRI GOPINATH MUNDE : I beg to present the following Action Taken
Statements (Hindi and English versions) of the Standing Committee on Chemicals

and Fertilizers:-

(1) Action Taken Statement on the recommendations contained in 37th Report of
the Committee on the Action Taken by the Government on the recommendation of
the 28th Report on the subject 'Production, Demand and Availability of Fertilizers
and its Distribution' of the Ministry of Chemicals and Fertilizers (Department of
Fertilizers).

(2) Action Taken Statement on the recommendations contained in 38th Report of
the Committee on the Action Taken by the Government on the recommendation of
the 39th Report on the subject 'National Pharmaceuticals Pricing Authority' of the
Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals).
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12.04 34 hrs

STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY
246™ to 252" Reports

it iy ewen (SremIsn): 3redel welewl, H fage ofik wenfire), gaiaRor ik a9 <ddel vt
Afafd & FreforRad afode (fR=a) qem sl AwhRon) |91 Ued R 9l § -

(1)

UTRATY] FHoll fAWT &1 el B AW (2013-14) & IR H - @HG b 2394
gRaed # siafds RIeRel R WRER gRT &1 T8 driars! dadt 246ai
EIRECE I

fasm iR drenfia fawm (e iR diefie @3re@) @t el & Al
(2013-14) & IR # AT & 240d " ufided  # sfafde  RwIR W R
R D T3 HRArE daet 247af gfaacT |

TITROT IR g9 HATAT D1 3TGMI DI A (2013-14) &b IR H AWHT & 2417

" yfaded # sidfde fmIRel &R WRAR gRT &1 TS BrRIdrE! dael 24847

PIRECEEN

3iafer fauIT @1 Sl &1 AR (2013-14) & IR §  AART & 2424~ gfded
H oidafdse BRI IR WRER gRT DI T8 HrIdrel dael 24991 gfaaed |

g} A HATAA b1 GMI Bl AN (2013-14) P IR H WA P 2439
gfedes ¥ siafdse ReIRel IR ARPR gRT & T8 Hriars! |edl 25091 Tfcaad
I

A=~ SR e srgeem faur (faem SR drenfie! #3re™) & srgarmi
B AN (2013-14) & IR H AW & 2449 gfaded # sfafde RwiRRen w®
DR GRI DI T3 Hriarel dadt 251ai ufcraeT |

o9 drenfiet faumr (e &k denfiet #=ma) @t sremi & A (2013-
14) & IR H AT P 2457 URde # fdfdse ®HIRT R WRAR gRT &
TS HIarel Hedl 25291 gfdacd |
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12.05 hrs

STANDING COMMITTEE ON HEALTH AND FAMILY WELFARE
78™ and 79™ Reports

SHRI HARIN PATHAK (AHMEDABAD EAST): I beg to lay on the Table the
following Reports (Hindi and English versions) of the Standing Committee on
Health and Family Welfare:
(1 78" Report on Action Taken by Government on the
recommendations/observations contained in the 67" report on
Demands for Grants (2013-14) of the Department of Health
and Family Welfare.
(2) 79" Report on the Drugs and Cosmetics (Amendment) Bill,
2013.
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12.05 Y5 hrs
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 67th
Report of the Standing Committee on Finance on Demands for Grants (2013-
14), pertaining to the Department of Economic Affairs, Financial Services,
Expenditure and Disinvestment, Ministry of Finance. *

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI
JESUDASU SEELAM): On behalf of my senior colleague Shri P. Chidambaram,
the hon. Finance Minister, I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 67" Report of the
Standing Committee on Finance on Demands for Grants (2013-14), pertaining to
the Department of Economic Affairs, Financial Services, Expenditure and
Disinvestment, Ministry of Finance.

The 67™ Report of the Standing Committee on Finance (15™ Lok Sabha)
was presented to the Lok Sabha on 22™ April, 2013. The 67" Report relates to
examination of Demands for Grants (2013-14). In the Report, the Committee
deliberated on various issues and made fourteen (14) recommendations, where
action is called for on the part of the Government. These recommendations mainly
pertain to issues relating to Analysis of Demand No.32, Sectoral Allocation of
Funds, Allocation of Funds for New Schemes, Creation of Capital Assets,
Swavalamban Scheme, Agricultural Debt waiver and Debt relief Scheme 2008,
Financial Support for Opening Bank Branches in Un-banked Blocks,
Recapitalisation of Public Sector Banks, Non-Performing Assets (NPA)s,
Utilisation of Disinvestment Proceeds, etc.

Action Taken Statements on the recommendations/observations contained

in the Report had been sent to the Standing Committee on Finance on 25" July,

" Laid on the Table and also placed in Library. See No. LT 10363/15/13
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2013. Present status of implementation of the recommendations made by the
Committee in the 67" Report is indicated in Annexure,which is laid on the Table.
I would not like to take the valuable time of the House to read out the

contents of the Annexure. [ would request that this may be taken as read.
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12.05 34 hrs

(ii) Status of implementation of the recommendations contained in the 239th
and 244th Reports of the Standing Committee on Industry, pertaining to the
Ministry of Micro, Small and Medium Enterprises (MSME). *

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): 1 beg to lay the
Statement on the status of implementation of recommendations contained in the
239" and 244™ Reports of the Department-related Parliamentary Standing
Committee on Industry, at the direction of the Hon'ble Speaker, Lok Sabha and in
pursuance of the provisions of the Rules of Procedure and Conduct of Business in
Lok Sabha contained in the Lok Sabha Bulletin - Part II dated September 1, 2004.

The 239™ Report on Action Taken Note on the 229" Report of the
Committee on the Credit Facilities to MSME Sector pertaining to the Ministry of
Micro, Small and Medium Enterprises contains only one further
recommendation/observation. This recommendation/observation pertains to
performance and credit rating to be followed compulsorily by the Public Sector
Banks to provide concessions in interest rates to MSME.

The 244™ Report contains forty five recommendations/observations. These
recommendations/observations broadly pertain to simplification of registration of
filing of memorandum, status of implementation of recommendations made by
Prime Minister's Task Force, settlement of claims under CGTMSE, enhancement
of credit ceiling, enhancement of refinance capability of the SIDBI, improve the
mechanism for marketing support to MSMEs being provided by NSIC, setting up

of 15 tool rooms, resolving loan issues of MGIRI, involving views of stakeholders

* Laid on the Table and also placed in Library. See No. LT 10364/15/13
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in Khadi sector, sub-plan for the revival of sick PMEGP units and use of optimum
potential for export performance in Coir sector.

My Ministry has taken necessary action in respect of these
recommendations / observations. The details of the action taken notes on each of
the recommendations/observations contained in 239" and 244™ Reports have been
furnished to the Secretariat of the Committee on 24.5.2013 and 20.9.2013
respectively.

The present status of implementation of the major recommendations made
by the Committee is detailed in Annexure-I & 11 to this Statement, which is placed
on the Table of the House. I would not like to take the valuable time of the House
to read out the contents of the Annexure and would request that it may be

considered as read.
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12.06 hrs

(iii)Status of implementation of the recommendations contained in the 242nd
Report of the Standing Committee on Science and Technology, Environment
and Forests on Demands for Grants (2013-14), pertaining to the Department
of Space.”

MADAM SPEAKER: Item No. 20 — Shri Rajeev Shukla. He has been
authorized.
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Madam, with your kind permission, on behalf of my
colleague Shri V. Narayanasamy, I beg to lay on the Table of the House a
statement on the status of implementation of recommendations contained in the
242™ Report of the Parliamentary Standing Committee on Science and
Technology, Environment and Forests on Demands for Grants 2013-2014 of
Department of Space, in pursuance of direction 73A of Hon'ble Speaker, Lok
Sabha, issued under the provisions of Rule 389 of Rules of Procedure and Conduct
of Business in the Lok Sabha vide Lok Sabha Bulletin- Part II (No0.456) dated
September 1, 2004.

The Parliamentary Standing Committee took evidence of the representatives
of the Department of Space on 16™ April 2013, while considering Demands for
Grants for the year 2013-2014 . The Committee recommended the Demands for

Grants of the Department of Space in its 242™ Report presented to the Rajya
Sabha on 8th May, 2013 and laid on the table of the Lok Sabha on 8th May, 2013.

* Laid on the Table and also placed in Library. See No. LT 10365/15/13
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The Standing Committee, in its report, made eighteen (18) recommendations.
The 'Action Taken Report' on the actions suggested in the recommendations has
been furnished by Department of Space in July 2013, which is under consideration
of the Standing Committee. A Statement showing the recommendations of the
Parliamentary Standing Committee and the Action Taken Report on the same is

annexed and laid on the Table of the House.
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12.06 %4 hrs

(iv)(a)Status of implementation of the recommendations contained in the 43rd
Report of the Standing Committee on Information Technology on Demands
for Grants (2013-14), pertaining to the Department of Telecommunications,
Ministry of Communications and Information Technology.

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY AND MINISTER OF STATE IN THE
MINISTRY OF SHIPPING (SHRI MILIND DEORA): Madam, in pursuance of
the Direction 73 'A' of the Hon'ble Speaker, Lok Sabha, I beg to lay a Statement
showing Implementation Status on the Recommendations/Observations contained
in the 43" Report of Standing Committee on Information Technology pertaining

to Department of Telecommunications on the Table of the House without taking

valuable time of the House.

* Laid on the Table and also placed in Library. See No. LT 10366/15/13
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12.06 % hrs

(b)Status of implementation of the recommendations contained in the 44th
Report of the Standing Committee on Information Technology on Demands
for Grants (2013-14), pertaining to the Department of Electronics and
Information Technology, Ministry of Communications and Information
Technology. *

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY AND MINISTER OF STATE IN THE
MINISTRY OF SHIPPING (SHRI MILIND DEORA): Madam, in pursuance of
the Direction issued by the Hon'ble Chairman, Rajya Sabha under Rule 266 of the
Rules, Procedure & Conduct of Business in the Council of States and issued vide
Rajya Sabha Parliament Bulletin Part-11 dated 28" September 2004, I beg to lay
the statement on the status of implementation of recommendations contained in
the 44" Report (15th Lok Sabha) of Standing Committee on Information
Technology in respect of Department of Electronics and Information Technology,

Ministry of Communications & Information Technology.

i. Standing Committee on Information Technology examined
the Demands for Grants for the year 2013-14 of the
Department of Electronics and Information Technology and
the report was laid in Rajya Sabha on 30™ April, 2013. The

report contains 24 recommendations/observations.

i Department of Electronics and Information Technology have
taken all possible steps towards implementation of all the 24
recommendations/observations of Parliamentary Standing
Committee on Information Technology as per Action Taken
Report (Appendix).

* Laid on the Table and also placed in Library. See No. LT 10367/15/13
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I would also like to lay the detailed Action Taken Report on the table of
the House without taking valuable time of the House.

68
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12.07 hrs

MATTERS UNDER RULE 377"

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members may personally hand over slips at the Table as

per past practice.

(i) Need to redress the grievances of the Anglo-Indian community

SHRI CHARLES DIAS (NOMINATED): The Anglo-Indian community which is
a recognized minority in the country is facing difficulties in both economic and
education fronts. They are face a crisis in maintaining their identity and preserve
their unique culture. The sad plight of Anglo-Indians was brought to the attention
of the Government, by raising this issue in the House on many occasions.

The Ministry of Minority Affairs has conducted studies on the social,
economical and educational situation of Anglo-Indians in the country. A nodal
officer in the Ministry of Minority Affairs has been specially entrusted with the
task to look after the matters pertaining to Anglo-Indians. But no concrete steps
have so far been taken to redress the grievances of Anglo-Indians.

The community deserves the support from the government, in matters of
housing, education and to establish cultural and community centres and
institutions for skill development. 1 urge upon the Government to look into the
matter urgently and take suitable steps to redress the grievances of the Anglo-

Indian community.

* Treated as laid on the Table
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(ii) Need to enhance the import duty on natural rubber

SHRI P.T. THOMAS (IDUKKI): I want to draw the immediate attention of the
Government towards the struggle of rubber farmers in Kerala due to fall in price
of natural rubber. Majority of cultivators are small and marginal farmers
depending only on this crop for their survival. These farmers are already in
trouble due to crop loss this year and now the price fall has added to their
worries. The main reason for the price fall is import of natural rubber.
I, therefore, request the Government to enhance the import duty on natural

rubber to save the rubber farmers.

(iii) Need to set up Government Procurement Centres for purchase of paddy
at Minimum Statutory Price from farmers in the country

A STefReT T (GARATIS): 9RA & &3 Il | W% B HAd IR 8 gal 7 | W

& AT g9 WAl § Helg B Giole™ adb 37 &l § | i Iod IRHRI gR1 gfead

AET H 99 BT Dl Bl RAGAT T B D HRO fHAE & qH TR Hve dar 2 Ty 7
fFaml & U HSRUT &A1 A B & HRU FHIT oI HIC 1 DI 1310 WUA UG HSIA €T
BT 1345 J PI fHAM 900 | 950 W AR faaed 9= & oY A9IqR @1 @1 2 | H7 Dbl
& 7 Gl A A U & FEN B MG HHAS Bl 350 W 400 W Ui faged & R A
AR A ISTHR AR 8l DR (ddiferd] & BIf 99 BT 2 | o 39 THR FARIT gd [
& f&d 1 <@d §Y T BRIATE BY AT BT § |
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(iv) Need to make river Yamuna pollution free and also make adequate
arrangement for providing clean drinking water in Delhi

N T AFT WA (SR T fleett): ToET oot § AT AN F ygwwr @t RAfa ga
IR 8, RTad! goig A 3Mdl IR ToiRIEE MR Igda diek GIehc Wic ®l 4§ Bl Usdl &
3R aRUTTEaw faeeft @1 Ut &1 Have e T 7 | U9 safoy 2§ g% et &
TR T & uriud § RRa el o1 afted ave I | e ¥ | ag e $-2 A
3T € T I8 $F WY AT H ARAT B | -6 WXl HaxT ofdhR 31T 2 3R I8 Tohg ST
H SR Aedr § | $9 UBR Bidd Hax I H MR iR FARSS &I A1 DI 961 &,
e aRomRawy 9 & deie ¥ Aftie 9wy o ar ® | afe g A ¥ orfde s @Y
AAT 96 SU d SS9 < 78l {Ba1T S ddhdr, e 39 folv 3aq 31fd T &t
JMMILAHAT BN &, O WA & oIy rcafdes @awars 2 |

T 75 WHR I R ¢ 6 a8 Iyl faeell I JoRA arell I B yguul f2d
Y O 3R e Fafl & ot & ¥R & F9M 87 U6 SRR Aol 6 59
ot fepaTfad fhg S o Maeasd ugdt o |
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(v) Need to start the new passenger train service between Palani and
Tiruchendur in Tamil Nadu

SHRI N.S.V. CHITTHAN (DINDIGUL): The long awaited Palani to Tiruchendur
passenger new train service which was announced in the last Railway Budget has
not yet been started. Timings were also printed in the Railway Time Table. As this
is a day time service between two sacred places, it will be beneficial to the poor
and middle class passengers. Palani-Tiruchendur route covers two heavenly
abodes of Lord Karthik. Further, this route also covers Palamuthirsolai and
Tirupparankunram of Madurai, the other two abodes of Lord Karthik. Hence, out
of 6 heavenly abodes, this single route covers 4 abodes of

Lord Karthik which will be immensely welcomed by the devotees.

I urge upon the Hon’ble Railway Minister to start the train service from

Palani to Tiruchendur before the end of this year.

(vi) Need to provide funds for Sardar Sarovar Project in Gujarat under
Accelerated Irrigation Benefit Programme

A SEsied ued  (FRAn): YORM b AEA g@HEl off 9 fadie 17.1.2011,
17.5.2011 TAT 21.6.2011 B AMA FUFHAT Sl ¥ AR/R IR Aolae DI YIS
sRATe affthe 9™ & Sfaid el arell U dsid WeRIdT SSic Sadude Y & 3R
& & IR A forar o |

9 M H ARSI 49 gRT Yat eReb B o A 2008 H w1 &1 off b Sz
SaaTHe fARR & FHM & Sid Ferddl [EHR 59 AT & R B Sdfes Uoig qe
PUed BT a¥ 2010 H SRIGT 90 TP WERIAT UM & T8 8 | T9aR & d8d =y ool
AT HAT 7 A TR B RN P WHR 61 © |

31 # WBR A ARG A § b IWIa Feral ORI o Bl a1 faeta amafeq

b SfId =g feary |
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(vii) Need to appoint adequate teaching staff in Kendriya Vidyalaya at
Himmatnagar, Gujarat and establish new educational centres in
Sabarkantha district and also open new Kendriya Vidyalaya
at Modasa in Aravalli district of the State

2 wgsRiE @, de (VER®EIen): W1 AHGY & ARGl U Jffedrl, fefd Ud anfee
w1 F fUss Al &1 fiost gon &3 2 | o W AR &= ¥ fen & e wuiw w0 4 7
e & RO RS 7 3% FARITY IS Tl §8 2 |

TN dHaE a7 A femaR (e s ey Aagas o aer e 4 12df
FHel IH a9 FH qel I 7, H 500 W G 92 UG W ©, WY A8d WA ©
e D SN [RMEpl Bl HA 2 | o b dLend. (i), MSnE. (@), dneiE.
(fforem), A, TS T iR 99 Wh & U< Wiel IS 2 | HTH 99T § IWIa
fawdi & frers <Tel g9 W e ywnfad 8 & © | Al B Wi AU B W § | G WA b
ol U TS & BRU g7b1 WA SYHRAY & @M & | 39 D= fAererd &1 g9r & &
Tl P DIS oM o1 AT BT 2 | U8l dsid IRPR AAT I16 H I WRBR &b HHANNAT Bl
MAHEHA & S T | BN & W gl BIg W ALALTE.E. BN aren ey 7 B 9 g
P Y I B @ T | AN AR A A g P IR & 39 =y Qemey 7 dfes
HFIE B A & SU o1 wAf A § Rierepi oWl B ome aifes em ywifad T @ |
ORI BHIR WA &7 ATERebIoT Bl al fSall H fqWTS 81 TRIT & | AIERep 3T qA1 SRl Qi
R7er qeTfes wU A ST B Y © | 31 REel el W Bly by [Jeerd T8 § | s9fery
ArSr WER H, WIfep el e & 98l R T4 by [darey wnfua fear sy
ARG el § TaIed fJaTed, Thae Afed Wpd T8 © | ofd: 98 W Taed fdermery e
HiST el DI WA Bl WY AT AS[hAl B (Y R [qene o1 Jfaer & Sy arfe
AN fUes &= &1 fder & d@ |
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(viii)Need to take urgent steps to make Manusyamara (Puranidhar)
River in Sitamarhi district, Bihar pollution free

At o Tt (RaeR): WX d9ay &89 & damel er 9 @l I 99 fd &
SR gp1s g1 STl Ud UGN Hiall Ul AR A&l (RAER) 3§ BIST off 81 © |
o A ygvs B IHRIfRAT g A R U4 JoRiS GEUS @ Al A Bl Y GOTFRRYR
b ApSi Al ® AEl AN YgHU & bR 81 T & | 99 A UGN 39 ofd & YANT 9,
He]l U4 AfRgdl | BRI A9 U4 HAeN fAff= 97 & gwifdd & | g9 il @ fHari @
TS WYE B IE R AT TR UHS qfH B IR AT seh ST ¥ 1w A
TE STd el Bl AR PV AT Y doR 8 ST | I8 W TR W AFANIDR BT et e
g | B Ao Ul & T A IR Uopfd Ued Wee 39 AYSERI T4l @ Ul BT SUAN
Aa U9 UY e PR U R © | I arer feeie wie 1w W I agueT ge
arft fefd @ @ forg et foban o |

3T H WRPBR A FIRG Bl g 6 aul A FAUIHIR, 3 ARDT Ud ATHID
WS & AR AIL-A Y] Ied IRTAT & ATGT D Ald H 3MH AR & ITAN & fofg
HIRHER T4 (RIEER) © U DT IGEU e DRM B Q20 § ST HIRaTs B Sy o {6
-9 @ T B D | G Q@ H W ABR BT & 39 TR Ghe W ATHE fHAT o,
fhg 319 & Pl BRATS ol gg o, AN AR P HIEEA DI <EJ §Y SHed 9 U

3T B ST HUBI PR HEH ¥y Sy |
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(ix) Need to ensure smooth operation of metro trains originating from Sector
21, Dwarka in Delhi and also to introduce Metro Services in cities of Uttar
Pradesh

#it B AW (BAEYR): fSoeil A X HRUNYA DI §RBI AdeR 21 A AT/ AT
R gfafeT 8 arelt et @l | A BT STl W B @ T | gRPT dae) 21 9
g Al 4-5 e & 3faviel & Fordt o 98 319 12-15 e & 3R ¥ Folls o W& & o
HRUT GREHT AFR 21 ¥ GREHT WA UgaT # 15-16 AIc BT FHI @1 o7 98 3@ 35 fie
I ST AT 9 W& 2 | U8l gRBT WIE I Uh Al B 91 Jdex 21 F M\ g S+ drelt
Teh Sl e I8! Al U TS gRBT A 4 9 5 Al A & d16 AR 21 Bl Al Iallg ST el
g R gR®T IE & a1 3R A AT Wbl Bl § | g§RBI I & ©iehH -0 3
B ITAN ATYST/ARATA | 3 3R I8 F q9F I arell 3l & folg T fHy S 4 Ay
o Bl § R gRe & Wil @ ¢F @ Bellse B O § | 99 W TIRUC A
SIUHRAT & 19 o1Tg 2 79 W I8 fQgdd gRPI IR 14 ¥ 21 T D AT DI Jag G
IR SATET B WS ¥ | GO 7 9 ARG 9T W SHGHYR d BRI B A O |
Sl BT IRATAT A9MMTefl/NTST P M T S & fofv #S) &7 IRara &1 A de) J-7 bt
e, ! ®H fhaAT ST FHdT © AAT GRBT AT H BH 4 DI 7] @ Il S A HGj DI §9
TS H MY o qepeilep! @RIl B9 W =& S Hehal & |

T AN YR ARDR B I8 b #37ad A 717 2 {6 a8 Roelt A9 & uRareq &
JIR TRD T gRPI VIR 14 F 21 T & AT DI 81 L [Qapdl o R foan o 4
JAT GRBT WA & WICHH 0 3 BT STANT RSB qb AN g S drell sl & fog fomar
S T Adex 21 BT A T O dlell Hel iR &b I 9 | A & SR ISq B
B, 3R], FATEIEIE, RIS, RV qAT MREYR R H Al IR S B Fawer o
B S |
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(x) Need to accord approval for electrification of hamlets (majras) under
Rajiv Gandhi Grameen Vidyutikaran Yojana in Uttar Pradesh and ensure
supply of electricity to villages covered under the scheme particularly in
Deoria parliamentary constituency

$it IRE e TRware (qafRan): 2005 H ISild e GRET [ARAiaRer Ao S WRBR
T AR B | 3 AT B d8d SR U¥ WBR T FH HORI & ATl & fory emRifey
DI AR DI Al IH T Bs ABR o Hel [h Al YR H qHY @l BT [AEBRoT BT BRI
gl 81 9 A1 HoRi & fAEfdi_r 53 oM &t Wipfa & Sl | & WRBR 7 ds gewi A
AR B fIegeiehRor Rl 1 Ao « & § g SR T DI I T I A TE & TS B |
Safh SR Yo% H < B W SYral A O & T e & | a9 2009 H 1,37,060
AORI & fAgldichRol BT UReTd IR Ye¥ o fQdn Ui g WRDR - AU el & W &
IRl U4 GeygR o ferdl fhdl ofik Sue &1 Wil T8l & § 9 9ae R Iferd
Siifd @ ®g §OR Tl § 3t e faorell 81 ugdl & SWER 99 T §, WY ST W A
FHFe T8 e T T | AR GG & B R Dl W by d U § 9@l W Aorelt T8l
Ugdl § W8l R afe Il § el avie 9§ I & An gl glenelt 9 dfm g el
gedi DI Tod Ued Bl BRI I YHIfad 81 R8T 8 | &g SRRl W @R o T € g 89 W dR
T fder W € |

WDHR A AR 2 [ roitg el grior faeriiepRor e & agfad 1 4 vd 997
W 59 fparaas & foru warn fad S |
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(xi) Need to release funds for maintenance of N.H.-47 in Tamil Nadu

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): I would like to bring to
notice of the Government that in the year 2005 NH-47 came under the control of
NHAI. From that year onwards NH-47 is getting poor attention in respect of
maintenance of the road. NHAI is sanctioning only 1.10 crore yearly for
maintaining 58 KM which is totally insufficient. Due to negligence, NH-47 has
become unsafe for the public for travelling. Even though my constituency got
recognized as international tourist centre as well as religious tourist spot, the roads
connecting it are unsafe for travelling. NH-47 is a very busy National Highway.
Due to worst condition of NH-47 every day 4 to 5 accidents are taking place.
Even, there is no by-pass road in my constituency for reaching the destination in
time.

For going Thiruvananthapuram from Karalkinaru and Kanyakumari, people
have no option but to go through NH-47 and it takes nearly 3 to 4 hrs to reach
there. Whenever it is enquired, the answer is adequate fund is not being allotted
for maintenance of NH-47 on yearly basis.

When 1 enquired recently with the NHAI they have said that for
maintaining NH-47 basically they have sent a proposal of Rs. 20 crores which is
being kept pending for no reason.

Hence I request the Government to release the fund expeditiously.
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(xii) Need for speedy passage of the Narcotic Drugs and Psychotropic
Substances (Amendment) Bill
SHRI BAIJAYANT PANDA (KENDRAPARA): I would like to draw the
attention of the Government towards the need for speedy passage of the Narcotic
Drugs and Psychotropic Substances (Amendment) Bill.

The Narcotic Drugs and Psychotropic Substances Act and its rules in their
present form restricts the availability of essential narcotic drugs like morphine,
administered to patients in severe pain. The licensing regime in place makes it
very time consuming and to avoid legal hassles, hospitals are weary of stocking
such medicines.

In most States barring some like Odisha and Maharashtra, hospitals have to
obtain licences from different departments like Excise, Drugs Control, Health etc.
These licences are for a very short period and by the time they are able to procure
the medicines, the permit period is almost on the verge of lapse. Therefore, they
buy very small quantities as a result of which deserving patients are deprived of
the highly effective pain relief medications.

The proposed amendment bill aims at creating uniform regulations for all
States and Union Territories and creating a single level clearance for procurement
of narcotic drugs, subsequently improving the availability of pain medications
across the country. For the lakhs of patients suffering from diseases such as cancer
and AIDS, the speedy passage of this bill will ensure that some measure of relief is
provided to them.

Therefore, I would request the government to support this cause and ensure

that it is passed in this session.
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(xiii) Need to rescind the provision of proposed land ceiling on irrigated and
non-irrigated land owned by farmers in draft National Land Reforms Policy

S FATRTG TR Sea (eQron): Y0 by F31erd Bl daqge W Fhor D HAIH
A Y WBRI A T AW TG & P <2 H 15 Yabs arelt AR 9H vd 10 s [rea g
A AT U URAR b U ® Al WRDBR gRI AT Yo & 3faiia I S bl STerwrsor fovan
WY e R BT § do vd & § | % BT B uAr e g W SATEr HRar
g o 5 57 =l &1 a1ftie W a1 A U< 81 9o 3R U [haM & U <9 Ushs
I T @ A IS B U THs 4 T eI 9 fHar ik yft a1 wlied € R
3T QI ICI Pl & U UHS SHF T WD | WOR ® $9 BIT I [HAF H IMHIY ¢ |
WHR B I8 TIN ¥ & AP vd 99 wiaT & P 78 © | F1 39 Jalad S
B WHR Io-s ARG W a1 BN fiTa o1 3 | s i 2 | 9Ra T HiY
T O¥ 2 IR PV TR R AP IIPpdl IHE TS | §6 YA DI A AT a1
BT, SN Bl a8 § o T 8 i HRU N & MRER draterd # sifafaand «f
el W 2

W AR ¢ b ARBR R WK JKAMIT BT D FEe § I97 ARBR A Sl 1
AR TS & S9PT 9 fhar 9 oy fharl § ara gdren &l b1 S 95 |
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(xiv) Need to protect the interest of Onion farmers
distressed due to fall in price of Onion

2 T VS (FADITA): 3 R U IR S BT TS SAGDH (b THR Hhe H o
BT AGER B T 2 | UH AR el fFEE B @re UM H 1000/ ®. Faa § H g&r @
3 @ T, TE A AN TR 4 BIR W, A 99 T WS F P IA H §SHY 7 TAT AT
Tq WIS 100 %, U7 fhell acb AT | a8l reT St YRR &) Jad a1 /TS HEl ATerid
ottt AR (HERTSG) # 500 % Pdd F 1700 . IF 6 BT 2 | M MRS el a1 /4l
HISAT H &R T 9 A A 1 ARG 50 TR Hacl WG AT [4epl & foQ a1 %81 8 | AR
D1 [P 3R Th TR JAlaled & HIR R Gl & | I8 AR faid 16.12.2013 DI Th
3 & 7 929 &1 YA fFa €, 39 99 WIS & AN &5 A Jor gl 8 | ¥ HERI
& WSl e el § fRwaR e § SrE aawen of R ey o dwe 21 w5
T AXHR W AN T fF @I @ 1150 SoR a% dels g5 THSdl o 5 smwe v ¥ faia
TS ORI B, BT R BSIhR P W AN B ORRA § | S @S & Rd gU SMl H gER
3 FHAT & | AN 3R 3R WIS & TM & B9IR b @ SR RR 8 ¥ dl TASY! & SWR
WHR g f[aR &Y | R v fofly qra € forn @1 fhami o e fasT sk
IR ATDHT AN BT A FeAT SR |
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12.08 hrs

ANNOUNCEMENTS BY THE SPEAKER
(i) Notices of No-Confidence Motion

MADAM SPEAKER:: Hon Members, I have to inform the House that I have
received three notices of Motion of No Confidence in the Council of Ministers
under Rule 198 from Shri Sabbam Hari and others and by Shri Konakalla
Narayana Rao and others.

... (Interruptions)
12.08 Y hrs

At this stage, Shri Shailendra Kumar, Shri Ponnam Prabhakar, Shri
Bwiswmuthiary, Shri M. Venugopala Reddy and some other hon. Members came
and stood on the floor near the Table.

MADAM SPEAKER: Please go back to your seats.
... (Interruptions)
MADAM SPEAKER: I am duty-bound to bring the notices before the House.
Unless the House is in order, I will not be in a position to count 50 Members.
... (Interruptions)
MADAM SPEAKER: I have to count 50 Members. So, please go back to your
seats.
... (Interruptions)
MADAM SPEAKER: Please go back to your seats. I have to count 50 Members.
... (Interruptions)
MADAM SPEAKER: Since House is not in order, I cannot take up the notices.

... (Interruptions)
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12.08 34 hrs

At this stage, Shri shailendra Kumar, Shri Ponnam Prabhakar and some other
hon. Members went back to their seats.

MADAM SPEAKER: Since the House is not in order, I will not be able to take up

the notices of No Confidence Motion.

... (Interruptions)
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12.09 hrs
(ii) Lokpal and Lokayuktas Bill

MADAM SPEAKER: Hon. Members, as you are aware, the Lokpal and
Lokayuktas Bill, 2011 which was passed by Lok Sabha on 27 December, 2011 has
been returned by Rajya Sabha with amendments. The amendments made by Rajya
Sabha are to be considered by Lok Sabha. The consideration of amendments has
been included in today’s Supplementary List of Business at Item No.22-A.

In view of the expectations of the people regarding the Lokpal and
Lokayuktas Bill, I direct under Direction 2 that the House may take up
consideration of amendments made by Rajya Sabha in the Lokpal and Lokayuktas
Bill, 2011 before the notices of Motion of No Confidence are brought before the

House.

Now, item No. 22A — hon. Minister, Shri Kapil Sibal.
... (Interruptions)

N o RE aea (@9qR): doud {9 =1 U9 & U 81 e sregen S, f[ad
GARATD 8, BH §9 IR dler Bl HibT <A1 @AMyl (aem)

MADAM SPEAKER: Prof. Saugata Roy has a point of order. What is the rule?
Please quote the rule.

PROF. SAUGATA ROY (DUM DUM): Madam, please refer to Rules 98 and 99.
Rule 98 - Bills other than Money Bills passed by the House and transmitted to the
Council is returned to the House with amendments, it shall on receipt be laid on
the Table. Rule 99 - After the amended Bill has been laid on the Table, any
Minister in the case of a Government Bill, or in any other case any member may,
after giving two days’ notice, or with the consent of the Speaker without notice

move that the amendments be taken into consideration.
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Now, in this Motion that the hon. Law Minister is moving, this Bill, as
amended, has not been laid on the Table of the House. It was circulated only this
morning. It has not been tabled formally. You should first table them. Secondly,
there should be two days’ notice after a Bill from the Council is sent to this House.
This two days’ notice has not been given. We received the Bill this morning.

With the consent of the Speaker, the Minister can move a Motion for the
consideration of the Bill. But where is the mention of your consent in this matter
in the Order Paper? If you have not given consent, then, somebody should move a
Motion to waive this Rule under Rule 388. Neither has been done. We are fully in
support of the Lokpal Bill but Madam, my interest is to see that the Rules and
Procedures of the House are properly followed, and he has not mentioned why this
two days’ notice has been waived? Whether you have given consent for laying of
the Bill today? Why the Bill was not tabled in the House? When Mr. Sibal was
laying the Papers on the Table of the House, why did he not lay it on the Table of
the House before starting to move for consideration of the amended Bill with the
amendments from the Rajya Sabha.

Madam, I seek a ruling on this because unless we observe the procedure,
we would set a bad precedent for posterity. For the future, you must clear up this
point before you allow Mr. Sibal to move his Motion.

12.14 hrs
At this stage, Shri Sansuma Khunggur Bwiswmuthiary and Shri M. Venugopala
Reddy went back to their seats.
MADAM SPEAKER: Hon. Members, | agree that as per practice, amendments
made by Rajya Sabha to a Bill passed by Lok Sabha are circulated to the Members
of Lok Sabha, only after the Bill, as returned by Rajya Sabha, with amendments,
have been laid on the Table of Lok Sabha.
Hon. Members would appreciate that the Lokkpal and Lokayuktas Bill

being an important piece of legislation, as it was agreed in the Business Advisory
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Committee meeting held yesterday that Lok Sabha would consider the
amendments made by Rajya Sabha today itself.

... (Interruptions)
MADAM SPEAKER: I have given my consent and two days’ notice period has
been waived.
i dors pAR (HlemR): oremen i, AR goma R St 7 Aifew R 8 9 drem &
HIepT o1 =12 L.... (Fagm)

Jremel WA ¢ BH A qorrad fGg St B gardd, o §o S|
MADAM SPEAKER: The other thing is, the Bill, amended by Rajya Sabha, has
been laid today in the morning. I have also waived the requirement of two days

notice period. Therefore, I rule out the point of order.

Shri Kapil Sibal.
12.15 hrs

At this stage, Shri L. Rajagopal and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

12.15 V4 hrs

At this stage, Shri M. Venugopala Reddy and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
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12.15 % hrs
LOKPAL AND LOKAYUKTAS BILL, 2011
(Amendments made by Rajya Sabha)

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI KAPIL
SIBAL): I beg to move:

“That the following amendments made by Rajya Sabha in the Bill*
to provide for the establishment of a body of Lokpal for the Union
and Lokayukta for States to inquire into allegations of corruption
against certain public functionaries and for matters connected
therewith or incidental thereto, be taken into consideration:-

ENACTING FORMULA

1. That at page 2, line 1, for the word “Sixty-second”, the word “Sixty-
fourth” be substituted.

CLAUSE 1 Short title, extent, application and commencement

2. That at page 2, line 4, for the figure “2011” the figure “2013” be
substituted.

3. That at page 2, for lines 7 to 12, the following be substituted, namely;-

“(4) It shall come into force on such date as the Central Government
may, by notification in the Official Gazette, appoint.”.

CLAUSE 3 Establishment of Lokpal

4. That at page 4, line 32, for the word “connected” the word “affiliated” be
substituted.

* The Bill was passed by Lok Sabha on the 27th Dec., 2011 and transmitted to Rajya Sabha for its
concurrence. Rajaya Sabha passed the Bill with amendments at its sitting held on the 17th Dec., 2013 and
returned it to Lok Sabha on the same day.
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CLAUSE 4 Appointment of Chairperson and Members on
recommendations of Selection Committee

5. That at page 5, for line 3, the following be substituted, namely;-

“(e) one eminent jurist, as recommended by the chairperson and
members referred to in clauses (a) to (d) above, to be nominated by the
President—member.”.

CLAUSE 14 Jurisdiction of Lokpal to include Prime Minister,
Ministers, Members of Parliament, Group A, B, C, D
officers and officials of Central Government

6. That at page 8, line 34, the words “or aided” be deleted.
That at page 8, for lines 36 to 42, the following be substituted, namely;-

“(h) any person who is or has been a director, manager,
secretary or other officer of every other society or association
of persons or trust (whether registered under any law for the 42 of
time being in force or not) in receipt of any donation from 2010.
any foreign source under the Foreign Contribution
(Regulation) Act, 2010 in excess of ten lakh rupees in a year
or such higher amount as the Central Government may, by
notification, specify.

CLAUSE 20 Provisions relating to complaints and preliminary
inquiry and investigation

8. That at page 10, for lines 16 to 20, the following be substituted,
namely;-

“20. (/) The Lokpal on receipt of a complaint, if it
decides to proceed further, may order—

(a) preliminary inquiry against any public servant
by its Inquiry Wing or any agency (including the Delhi
Special Police Establishment) to ascertain whether there
exists a prima facie case for proceeding in the matter; or

(b) investigation by any agency (including the
Delhi Special Police Establishment) where there exists a
prima facie case:
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10.
1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

That at page 10, after line 31, the following proviso be inserted,
namely;-

“Provided also that before ordering an investigation under clause
(b), the Lokpal shall call for the explanation of the public servant so as
to determine whether there exists a prima facie case for investigation:

Provided also that the seeking of explanation from the public
servant before an investigation shall not interfere with the search and
seizure, if any, required to be undertaken by any agency (including the
Delhi Special Police Establishment) under this Act.”.

That at page 10, line 42, the word “to” be deleted.

That at page 11, lines 7 and 8, the words “and submit the investigation
report containing its findings to the Lokpal” be deleted.

That at page 11, line 9, after the words “by a further”, the word
“period” be inserted.

That at page 11, lines 13 and 14, for the words “to the Lokpal”, the
words “under that section to the court having jurisdiction and forward
a copy thereof to the Lokpal.” be substituted.

That at page 11, line 17, for the words “may decide to”, the words
“and after obtaining the comments of the competent authority and the
public servant may” be substituted.

That at page 11, for lines 18 and 19, the following be substituted,
namely;-

“(a) grant sanction to its Prosecution Wing or investigating
agency to file charge-sheet or direct the closure of report before the
Special Court against the public servant;”.

That at page 11, line 20, for the words “initiate the”, the words “direct
the competent authority to initiate the” be substituted.

That at page 11, line 21, the words “by the competent authority” be
deleted.

That at page 11, line 23, after the words “Prosecution Wing”, the
words and bracket “or any investigating agency (including the Delhi
Special Police Establishment)” be inserted.

That at page 11, line 23, for the word “any”, the word “the” be
substituted.

That at page 11, lines 24 and 25, the words and bracket “(including the

88
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21.

22.

23.

Delhi Special Police Establishment)” be deleted.

CLAUSE 23 Previous sanctions not necessary for investigation

and initiating prosection by Lokpal in certain cases.

That at page 12, for lines 6 to 18, the following be substituted, namely;-

“23. (/) Notwithstanding anything contained power of
3 of in section 197 of the Code of Criminal Procedure, 1okpal to
1974 1973 or section 6A of the Delhi Special Police grant
Establishment Act, 1946 or section 19 of the ganction for

25 of Prevention of Corruption Act, 1988, the Lokpal jpitiating
1946. shall have the power to grant sanction for prosecution.
49 of prosecution under clause (a) of sub-section (7) of

1988. section 20.

(2) No prosecution under sub-section (/) shall be
initiated against any public servant accused of any
offence alleged to have been committed by him
while acting or purporting to act in the discharge
of his official duty, and no court shall take
cognizance of such offence except with the
previous sanction of the Lokpal.”

CLAUSE 25 Supervisory powers of Lokpal

That at page 12, line 34, for the words “and direction, over”, the words
“over, and to give direction to,” be substituted.

That at page 13, after line 4, the following be inserted, namely;-

“(3) Any officer of the Delhi Special Police Establishment
investigating a case referred to it by the Lokpal, shall not be transferred
without the approval of the Lokpal.

(4) The Delhi Special Police Establishment may, with the consent of
the Lokpal, appoint a panel of Advocates, other than the Government
Advocates, for conducting the cases referred to it by the Lokpal.

(5) The Central Government may from time to time make available
such funds as may be required by the Director of the Delhi Special Police
Establishment for conducting effective investigation into the matters
referred to it by the Lokpal and the Director shall be responsible for the
expenditure incurred in conducting such investigation.”.
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24.

25.

26.

27.

28.

CLAUSE 37 Removal and suspension of Chairperson
and members of Lokpal

That at page 16,_for lines 20 to 25, the following be substituted, namely:-

“Supreme Court, on a reference being made to it by the President on a
petition signed by at least one hundred Members of Parliament.”.

That at page 16, line 30, after the word, bracket and figure “sub-section
(2)”, the words “,on receipt of the recommendation or interim order made
by the Supreme Court in this regard” be inserted.

That at page 16, line 31, after the words “receipt of the”, the word “final” be
inserted.

CLAUSE 46 Prosecution for false complaint and payment

of compensation, etc. to public servant.

That at page 19, for lines 32 and 33, the following be substituted, namely:-

“Explanation.—For the purpose of this sub-section, the expression
—good faith[ ] means any act believed or done by a person in good faith
with due care, caution and sense of responsibility or by mistake of fact
believing himself justified by law under section 79 of the Indian Penal
Code.”.

CLAUSE 63 Definitions

That at pages 22 and 23, for clause 63, the following be substituted,
namely:-

“PART III
ESTABLISHMENT OF THE LOKAYUKTA

63. Every State shall establish a body to be known as the Establishment
Lokayukta for the State, if not so established, constituted or of Lokayukta.
appointed, by a law made by the State Legislature, to deal

with complaints relating to corruption against certain public

functionaries, within a period of one year from the date of
commencement of this Act.”
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29.

30.

31.

32.

33.

34.

35.

36.

OMISSION OF CLAUSES 64 to 97

That at pages 23 to 35, clauses 64 to 97 be deleted.

THE SCHEDULE

91

That at page 36, line 9, for the figure “2011”, the figure “2013” be

substituted.

That at page 36, after line 21, the following be inserted, namely;-

“2. After section 4B, the following section shall be
inserted, namely:—

“4BA. (1) There shall be a Directorate of Prosecution
headed by a Director who shall be an officer not below the
rank of Joint Secretary to the Government of India, for
conducting prosecution of cases under this Act.

(2) The Director of Prosecution shall function under the
overall supervision and control of the Director.

(3) The Central Government shall appoint the Director of
Prosecution on the recommendation of the Central Vigilance
Commission.

(4) The Director of Prosecution shall notwithstanding
anything to the contrary contained in the rules relating to his
conditions of service, continue to hold office for a period of
not less than two years from the date on which he assumes
office.”.

Insertion of
new section
4BA.

Director of
Prosecution.

That at page 37, line 12, for the figure “2011”, the figure “2013” be

substituted.

That at page 37, line 17, for the figure “2011”, the figure “2013” be

substituted.

That at page 37, line 23, for the figure “2011”, the figure “2013” be

substituted.

That at page 37, line 27, for the figure “2011”, the figure “2013” be

substituted.

That at page 38, line 13, for the figure “2011”, the figure “2013” be

substituted.”

HEedl, 39 f[dad & aR | gl fUoel q-els a8l I I & 8] Wed & iR W ==l g

2 3R ¥ed & arex |l T91 g8 Bl (FagM) 39 9T T AU iR dAldrgad fddl 2011 Bl
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27 f&aaR 2011 % U R o1l I9@ 918 I8 9ot 57 9HT WS T 0L (ragE) o9 fad
ST [T WS T, A7 ST 99T | 39 o 1 Riclde HHE H U iR S9D 918 Riclde
IS T A1 g Y, ST T WIHR [HA a1 IT GIMai B WDHR I B a8 I
JAT H 9 U9 ol l... (1aeT) oSl I f[dd ¥ed @ |r o 381 31 39 f[dd W 9ed 3 gl
W IR & ==l @1 g 2 iR g 9 1 39 fod R iR @ == g8 2. (s7aam)
ARG, gafery # wweal g f5 39 fid W iR =i @ SRwa T8 2

I request that the Bill, as amended, be taken into consideration.
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MADAM SPEAKER: Motion moved:

“That the following amendments made by Rajya Sabha in the Bill to
provide for the establishment of a body of Lokpal for the Union and
Lokayukta for States to inquire into allegations of corruption against
certain public functionaries and for matters connected therewith or
incidental thereto, be taken into consideration:-

ENACTING FORMULA

1.  That at page 2, line 1, for the word “Sixty-second”, the word “Sixty-
fourth” be substituted.

CLAUSE 1

2. That at page 2, line 4, for the figure “2011” the figure “2013” be
substituted.

3. That at page 2, for lines 7 to 12, the following be substituted, namely;-
“(4) It shall come into force on such date as the Central Government
may, by notification in the Official Gazette, appoint.”.
CLAUSE 3

4.  That at page 4, line 32, for the word “connected” the word “affiliated” be
substituted.

CLAUSE 4

5. That at page 5, for line 3, the following be substituted, namely;-

“(e) one eminent jurist, as recommended by the chairperson and
members referred to in clauses (a) to (d) above, to be nominated by the
President—member.”.

CLAUSE 14

6. That at page 8, line 34, the words “or aided” be deleted.
That at page 8, for lines 36 to 42, the following be substituted, namely;-

“(h) any person who is or has been a director, manager,
secretary or other officer of every other society or association
of persons or trust (whether registered under any law for the 42 of
time being in force or not) in receipt of any donation from 010
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10.
11.

12.

13.

14.
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any foreign source under the Foreign Contribution 2010.

(Regulation) Act, 2010 in excess of ten lakh rupees in a year
or such higher amount as the Central Government may, by
notification, specify.

CLAUSE 20

That at page 10, for lines 16 to 20, the following be substituted,
namely;-

“20. (/) The Lokpal on receipt of a complaint, if it
decides to proceed further, may order—

(a) preliminary inquiry against any public servant
by its Inquiry Wing or any agency (including the Delhi
Special Police Establishment) to ascertain whether there
exists a prima facie case for proceeding in the matter; or

(b) nvestigation by any agency (including the
Delhi Special Police Establishment) where there exists a
prima facie case:

That at page 10, after line 31, the following proviso be inserted,
namely;-

“Provided also that before ordering an investigation under clause
(b), the Lokpal shall call for the explanation of the public servant so as
to determine whether there exists a prima facie case for investigation:

Provided also that the seeking of explanation from the public
servant before an investigation shall not interfere with the search and
seizure, if any, required to be undertaken by any agency (including the
Delhi Special Police Establishment) under this Act.”.

That at page 10, line 42, the word “to” be deleted.

That at page 11, lines 7 and 8, the words “and submit the investigation
report containing its findings to the Lokpal” be deleted.

That at page 11, line 9, after the words “by a further”, the word
“period” be inserted.

That at page 11, lines 13 and 14, for the words “to the Lokpal”, the
words “under that section to the court having jurisdiction and forward
a copy thereof to the Lokpal.” be substituted.

That at page 11, line 17, for the words “may decide to”, the words
“and after obtaining the comments of the competent authority and the
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15.

16.

17.

18.

19.

20.

21.

public servant may” be substituted.

That at page 11, for lines 18 and 19, the following be substituted,
namely;-

“(a) grant sanction to its Prosecution Wing or investigating
agency to file charge-sheet or direct the closure of report before the
Special Court against the public servant;”.

That at page 11, line 20, for the words “initiate the”, the words “direct
the competent authority to initiate the” be substituted.

That at page 11, line 21, the words “by the competent authority” be
deleted.

That at page 11, line 23, after the words “Prosecution Wing”, the
words and bracket “or any investigating agency (including the Delhi
Special Police Establishment)” be inserted.

That at page 11, line 23, for the word “any”, the word “the” be
substituted.

That at page 11, lines 24 and 25, the words and bracket “(including the
Delhi Special Police Establishment)” be deleted.

CLAUSE 23

That at page 12, for lines 6 to 18, the following be substituted, namely;-

“23. (1) Notwithstanding anything contained pgwer
2 of in section 197 of the Code of Criminal Procedure, 1 okpal
1974 1973 or section 6A of the Delhi Special Police grant

95

of
to

Establishment Act, 1946 or section 19 of the ganction for

25 of Prevention of Corruption Act, 1988, the Lokpal jpitiating
1946. shall have the power to grant sanction for prosecution.
49 of prosecution under clause (a) of sub-section (7) of

1988. section 20.

(2) No prosecution under sub-section (/) shall be
initiated against any public servant accused of any
offence alleged to have been committed by him
while acting or purporting to act in the discharge
of his official duty, and no court shall take
cognizance of such offence except with the
previous sanction of the Lokpal.”
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22.

23.

24.

25.

26.

27.

CLAUSE 25

That at page 12, line 34, for the words “and direction, over”, the words
“over, and to give direction to,” be substituted.

That at page 13, after line 4, the following be inserted, namely;-

“(3) Any officer of the Delhi Special Police Establishment
investigating a case referred to it by the Lokpal, shall not be transferred
without the approval of the Lokpal.

(4) The Delhi Special Police Establishment may, with the consent of
the Lokpal, appoint a panel of Advocates, other than the Government
Advocates, for conducting the cases referred to it by the Lokpal.

(5) The Central Government may from time to time make available
such funds as may be required by the Director of the Delhi Special Police
Establishment for conducting effective investigation into the matters
referred to it by the Lokpal and the Director shall be responsible for the
expenditure incurred in conducting such investigation.”.

CLAUSE 37

That at page 16, _for lines 20 to 25, the following be substituted, namely:-

“Supreme Court, on a reference being made to it by the President on a
petition signed by at least one hundred Members of Parliament.”.

That at page 16, line 30, after the word, bracket and figure “sub-section
(2)”, the words “,on receipt of the recommendation or interim order made
by the Supreme Court in this regard” be inserted.

That at page 16, line 31, after the words “receipt of the”, the word “final” be
inserted.

CLAUSE 46

That at page 19, for lines 32 and 33, the following be substituted, namely:-

“Explanation.—For the purpose of this sub-section, the expression
—good faith[ ] means any act believed or done by a person in good faith
with due care, caution and sense of responsibility or by mistake of fact
believing himself justified by law under section 79 of the Indian Penal
Code.”.
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28.

29.

30.

31.

CLAUSE 63
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That at pages 22 and 23, for clause 63, the following be substituted,

namely:-

“PART III
ESTABLISHMENT OF THE LOKAYUKTA

63. Every State shall establish a body to be known as the Establishment
Lokayukta for the State, if not so established, constituted or of Lokayukta.

appointed, by a law made by the State Legislature, to deal
with complaints relating to corruption against certain public
functionaries, within a period of one year from the date of
commencement of this Act.”

OMISSION OF CLAUSES 64 to 97

That at pages 23 to 35, clauses 64 to 97 be deleted.

THE SCHEDULE

That at page 36, line 9, for the figure “2011”, the figure “2013” be

substituted.

That at page 36, after line 21, the following be inserted, namely;-

“2. After section 4B, the following section shall be
inserted, namely:—

“4BA. (I) There shall be a Directorate of Prosecution
headed by a Director who shall be an officer not below the
rank of Joint Secretary to the Government of India, for
conducting prosecution of cases under this Act.

(2) The Director of Prosecution shall function under the
overall supervision and control of the Director.

(3) The Central Government shall appoint the Director of
Prosecution on the recommendation of the Central Vigilance
Commission.

(4) The Director of Prosecution shall notwithstanding
anything to the contrary contained in the rules relating to his
conditions of service, continue to hold office for a period of

Insertion of
new section
4BA.

Director of
Prosecution.



18.12.2013

32.

33.

34.

35.

36.

not less than two years from the date on which he assumes

office.”.

That at page 37,
substituted.

That at page 37,
substituted.

That at page 37,
substituted.

That at page 37,
substituted.

That at page 38,
substituted.”

line 12, for the figure
line 17, for the figure
line 23, for the figure
line 27, for the figure

line 13, for the figure

.. (caem)

“20117, the figure

“2011”, the figure

“2011”, the figure

“2011”, the figure

“2011”, the figure

“2013”

“2013”

“2013”

“2013”

“2013”

98

be

be

be

be

be
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st g T (Rafdem): srewer #Egan, anfi-onft S #3 Sft 1 drduTd SR dllrgad
e IR IS AT 9 1 HREE 3MY €, 9 Al FHT B A huaged @& oy W gL (SFaem)
12.16 hrs

At this stage, Shri Shailendra Kumar and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

3TeET Sff, W9 BT I8 LNAdlel 6 5 AR Pl Yo gall AT iR 377l 18 =R 2
13 f7 @7 Y, AfPT o T W Fe @ S TR gd Gl (FaEH) @ AR R
@I 91 I8 ¢ % @@ wfoue 7 Oa1 781 fan, w@ afovell g & @i guaTg Sruei-ara
Wel R 90 € Afb auE a1 wR W § WuE B Al R STb dedr qdll b
AT (@agr) 13 7 4§ 39 959 § (& o7 Wl Rag T80 g8 8k dR 9 dNarg &l
TIfed HY @ 2 3R 39 IR O 91 g SS9 9EY UR @1 TS, Sid <1 U8 b GiEal 7 70 &

WRER & Raeth srfavart wxara ft < 1. (sraem)

12.17 hrs

At this stage, Shri Shailendra Kumar and some other hon. Members
went back to their seats.

... (Interruptions)

cifeh 3TTyeh! A1E B fb A & Y 81 W ISl Uh dod T gardt off| Fel
FA BRI A 90 €, b §ob S Wl gaArdl i M1 98di H fU Ut B ke A A
TE AT & oY {6 39 99 # & g § AlduTd 9o e ARyl (@rau) # der o 6
IS T Bl RHelde HAS 7 AU ST o) el 50 w9 B < @l &l 98 fdd o
[ A ARG B BR dld qUl H AU SR B S UIRG R G G ® [P AR gagHi b
qraSe A1 TS AT f[ddl ST € 3R I8 W S @ @ d. 1 U ATTR - FF Bl
ST, IS 89 30 AIbUTel fdel Bl TSl IR R & |
12.18 hrs

At this stage, Shri Sansuma Khunggur Bwiswmuthiay came
and stood on the floor near the Table.

... (Interruptions)
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feell IR AT 9 A A1 9gd FaE™ AT A1, oifh ATD! A1 BN 6 q19 H I
® TU-GH o AP R BHA U o Wrel R fagus ik usp fem 4 sifewsor faeas
aiRa & ol a8 9 S9a foy IR 95 99 M1 o1l I8 99 W Yfoeifie w3 81 S
9 B AhuTe S g8t A uRA BTl (Fae) offhe § anedt off i |ew # wifa &, &
3R H U 914 B8 A, AR S IFD! G, offh 98 T8l ol @ &l ol Wi SRarg a1fed
B W 2 WA g e # oot i SRR de At i 27 feweR 2011 @1 o9 w® fAd
ST FHT H ST AT A1 S WX dleld gU A R HEl o7l (Fae) # wal o f6 Qe 9ga
IGHT A I ufcter PR @1 o1 b Ao 93 § WoR U [t o e, 4 et &
H TP U 3R YA AT Fhel T Sl FRMR TR RN Al B AR AR Dl TRER
A gfa G| oifh g1 We & W Bl Tsdl & b Sl fdd RPN bR It &, Sad
s et €, s Wil § S99 89 99 @1 SRl W U W) e 51 (rEeT) d9

sreer ot 99 o 99 fdd ® ar d wur o1 6 “¥w Qe Afda & weayqel wawEi o
oo BT Bl...(Fau™) T8 e Uh FAOR R AR AIdhuTel Uar dxar g, I8 faa
SMBME fapial ofik faviwfoal & w_1 gon & ok I8 a3 Wed # &l g3 A= @l
I HRAT 2 AN TE S A & aR A @ a1l 99 9d W e gu ofd § #9 @a
T g ArEl o1 6 ARBR Meprel A H AT oy, S &7 AW S T grew W g
oft| Afth & et o 6 a8 VA e oyl .. (egaer™) ¥ <& =men o s g fadt ey &
FAE Rived &1 ) &R &R L. (aEH) S ST OF @Sl 7, Sadl W a8 e faeme ax
@I 21 S W e R W@ 7l ... (FAYE) B9 IT @ D aTell [ T A1l (@Eg) g
T H TP UM 3R AdRT ATBUTA Sl TR IR BRI Al B, I8 {9l a1y ... (@raem)
MY 1 WEM SR T WAl AU 3 ST HHS B U W &, Afh Udb v e A
TRHR Y ST I Bl MM BT G B b, Sl SAR SHIGI W @ Iaxl.”.. (Faem)

areger Sfl, 99 a7 BRI qrd T8 A g | g fad wiRa @R faar or dfes g9
el © 1 S ™ Al QU1 T8l BR UTs, I8 B 5T T o A DI B (BT, (Faem)
9 foet I8l 9 rsw QYT § AT, A1 981 B el | S9N 39 91 T 9enA forn f ag e
U WRBN AU 1 R8T AT, I8 [ddl U HHAR [da o7 AR AR Arburel o & o1y
SN fIa &1 Ridae 0 & g A9 |, (agaer)
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H IS AT B I GiQl P AR g8 Bl qoD DA D A& BT AR ThT BN
g e 9gd faRga =l o<, agd o<l Ry, 15 RAWIRe S99 9t § Sax 99 9t &1
ST T DI T <fdh g1 I8 Ped g g © b T ay Usel sy Al Bl Ryelde wHST o
I8 o o |91 # U9 B fer o7 oifh WReR T 39aT 3 *d ¥ I ATl U At d&
WHR IS Wi | 98 9 oo T8 Mg ... (Tag™) 39 IR 19 89 Qi 9adi § dal fh I8
fadt ST =AY A1 TSR W TE19 I1 3R Hel a8 [0t 90 F91 H s Y| 91 39 91
& Al g & 6 15 rgeiamsi § ¥ 13 IRV WRDHR 7 A oAf| ... (Faer) & &l A off
3R a1 M1 SRS ol Hew@yqul off b eR 4 &l A el A1 fPR Sllpurel qHrdl T8l 8l
qhdT AT| Afh el T dl & d1a 3l St 7 9 QA1 SAJRATT A1 i ... (AET) Ueh Ier I8
off i Hdiens el oW 81 ey & T &) W € g/ I8 HEl A7 & PR 9
JABRY B ST @ IRM ARBR T8 I dadd Fhdl 2l 89 aed o & qgeq & foy dArepurer
B Q4 YA =AYl Bl ABR < I8 A oIl & 3R Wi TSN B | & aRM
TG & I AlPUTe B qd STIANT AT | TAA AT Sl ARBR el A9 &t off, a8 I off
% PR FE Ye F &, R fHef @fd &1 11 @i Read ofd §Q s g @1 S0 @
A B SRRA T 2l DA @l & qIq I8 W WHR |7 AM forar| gqfory 3@ Ue |
ST g8l & qHR AT gl A Ry denge oot w41 St 7 I8 W@ 8, 9 ol 991 | uIRd
B & q16, b AR IR JHTE AlpUTel <1 Bl Aol | g9 oy # 971 qHIT Bl gl
12.22 hrs

At this stage, Shri Sansuma Khunggur Bwiswmuthiay went back to his seat

AP U U SR I8t W wSl gl 2. (Fag) & ¥ 39 fdd & uka & &
forg /1 @Y B o TS 21 3BT A B of? HH WRBR A o ATEd 8, B 31 B
& IUIAT B IE AT <1 AT B ... (FaGE) oAfhT H ool T8 WS BAR 39 A9 B B
W IE FHe 9l g 6 Il afed & 0 o ve @fd 39 dend & 99 & AR §
dl 98 g1 Afdd & Sl IR IR SR TR 5 < BI AT BT ABSIRAT 8 3R ST T 9@
YEPR BH AdP] STDhSIR V&l 2| ISP d1g 3R hls T BT PR & a1 98 37 < B S dT
2 O 89 99 W 9@ a9 g1 39 39 99 & A B H 7 US| B U Had &
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UTS R IE © IR SHIE BT FRIH B §U 89 S JHM FNEHT DI qIRA BY Sl 1Y
[T T g8 A Aol § iR IR I ABUTd B G 99 Bl B fHAr gl (@EgE) S
DT Alh [UT A IR RE AT o1, 8 o7 AU F DR Q@T 3R AT qHE e S w3l
St e fRd € # oot 3R W &R St Urdt @t 3R W ST ROIR |H aRall gl
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SHRI RAHUL GANDHI (AMETHI): Madam Speaker, I wish to congratulate our
colleagues in the Rajya Sabha for having passed the Lokpal Bill yesterday.
Today, we, in this House, have the opportunity to do what our predecessors in
Parliament have been unable to do for 45 years since the first introduction of a
Lokpal Bill by the Government of Prime Minister Indira Gandhi in 1968. We
have the chance to make history by enacting the Lokpal Bill. I appeal to all the
Parties to come together and pass the Lokpal and Lokayuktas Bill unanimously.

Madam Speaker, the Right to Information Act, 2009 was the UPA
Government’s first and most important assault on corruption in this country. The
establishment of the Lokpal is necessary to strengthen the fight against corruption
and ensure accountability of public officials to the people. But, Madam, the
Lokpal Bill alone is not adequate to fight corruption. We need a comprehensive
anti-corruption code in this country. The UPA Government has developed a
powerful anti-corruption framework consisting of eight new Central laws. Even
after the passage of the Lokpal Bill, four of these laws still remain pending in the
Lok Sabha and two in the Rajya Sabha.

Madam Speaker, 1 believe it is our responsibility to complete our
unfinished work in our fight against corruption. I believe it is the responsibility of
the Fifteenth Lok Sabha to consider and enact all six pending anti-corruption Bills
before its term expires. 1 would like to name these six Bills: The Prevention of
Corruption (Amendment) Bill, 2013; The Right of Citizens for Time Bound
Delivery of Goods and Services and
Redressal of their Grievances Bill, 2011; The Public Procurement Bill, 2012; Bill
to address Foreign Bribery as required under the Article 16 of UNCAC; Judicial
Standards and Accountability Bill, 2010; The Whistle-blowers Protection Bill,
2011.
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These are all the Bills that we can pass. If necessary, Madam Speaker, can
we not extend this Session of Parliament to complete the passage of these Bills
and provide this country with the framework to fight corruption? This is not about
one Bill; this is about the framework and we would like to deliver that framework

to the country.

MADAM SPEAKER: Those who want to lay their written speeches, please hand
them over at the Table of the House. Shri Mulayam Singh Yadav.

... (Interruptions)
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st omam g aea (AFYRY): A e Heledl, § dieud 9| &1 R s @ oy
TST g3 &) I8 e a1 WP 8 {6 QR <« Bl Alue PR AT A | A 9F 8 S
fp T TP DIy WKW &l BN DIg W MDY HEl SIGT T8l HYAN....(FaeH) <o H
e TR R fa1 &1 ST RifE GEdT X o W fF SRR F SaEd ) Ry &R
AMBUT & RO G 81 g Al KA g SN . (FagH) fHat 19R iR T [Rafa
B STgt | 21 aar & ® 6 fordt iR dii B Ry @ Ay 87 3 SHiE § 6 Rkl &
H1T < BT FATY | .. (FH) FETTHAT Dl &R GON? FeFHAT Bl S &R0 H? &d
ST R BT SRATS WTHLTGI | 3 ol © {6 I SHI SAMGR & 3R qdh! §d d891 99
gl...(agM) Had ol 3R B SHAMGER © 3R Jd! [9 J8AM o, F1 I AN I8 e
PR I 27...(JQUN) MY TR WIAY| ATSAON |Ed, MY QAL () JEAT ST P
BI$Y, 3T AT ATV 5 <M DI H& of I @ &l 3T < S g 571 1R Farel I3 &
§CaR ¥ WP} 3@ Tb QR ¥ Bl FHH gl Arsaroi Sf, AW 3@ Q| b Raarw
qfeTq ... (ggr) I8 a1 WaRATd 21 3MUB! el € I8 e A TR I DI of SIY,
AT o SR gal Rl | H FaeRe e F &8 W@l g [ S F I HHaN o DI a8 4
D T8l B b a8 B S|

AT S, 31U eraeiRe gfte A AIT| BIs i Fod a@d T8 S| B B
TE BN, <9 # MR SRISTHdr Worl, Su H BIS B BN & @ | yere {3 By R g,
Ig gl BT | Sl 84 ¥ T8l Ared ¢l I8 1 § 6 8F @rm @l g Wi 4o B SirE
M| s N oW fEaer arr g feeft fawemg @ far g1 aoifos e ot =&
DE Whdl b &0 el WY &1 Wid 81| 89 ANl Bl &4 Al WD B S 8| g9 AN S
SRR € S Al Al W dle W) AW § SR A9 9 Al || A T U § 3R U
R MR BAR WO 7| drdbad # Sufaffy #afea g1 8 oM 9% v W fF
SIfI drhds # wared Bl 81 99 ddred SuaHY & W Y I8 o S W B
SAHT AIA B 09 AT 999 93 21 T A R ® ¥ 5 79 w9 A 989 € safoy aw
g, 1 fAgmgel B o T8l el §l aHE B TR 8, S9S dold qadl qoiy el 2
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fagmaet B N Tor el & aiagl & Wt Jon el 8 fhR sdd) Siewd =T TS TS | /1T I8
e & fog 21 M1 gai 9 &4 39 & 9 SHie off f6 I8 @1 U X, Afee fauel &«
HRBR BT QAT U] g 121, Udl el 97T a1 e} §l I8 ol 31U & a1 bl © (b ol
w1 B MY ART AT B, Afdhd ¥ g7 No-die o e w € uar 78 &1 o gY 2
Iz fquer o et 75 vt 2 €, 89 ANl B I W TE o W 2 iR Y 99 I8l 98 8, M
ST 1 8 T gl A 397 SWIH &, TA1 el T A1 ¥ I qE B ol FT AMHT fehe
®He SR, e # < gl fewe &t o9 A &<l 9 2

e Heledl, H AU B @l g (P MU W IWRAT A Ao | # AU 91 @M g,
I8 H1 B Pel of [ FWIER yud HA ST J e SN, S5 AT, AT TE AR
AHTg AY, A QY| SATAT H AU el dreal g [ @ W 99T &l A1 (aewes
AT St & omug B, [T Sft, g G, 31 0 IR T, 3N 39 fagg &Rl # o
a1 W@l E 6 I8 < & 3[EN H Udh doid & W W ol SIRAT, I8 drel JERl 9 o
SIRAT | @1 VAT B G, $Hb] SRR 1 TS 15 | I b fhal Bl 2| S0 dqad
WA & S W& 2, O & O & Y, AoHfad AT ofel W O ¢ €, 99 W JHeH I I8 T
I forw 99 & ol 5, 97 1Y S9@ 919 AR I8 R ¥ & §ear & oy B R W T,
AT BT PR I &l 3T g1 Ry T T8 PR R ©, [AW a1 FT 93 8, [ T [T 96
27 R Y Pls YRATHT IT <l ol 3T (U1 910 HRY| SAfTT A 3eueT Halgdl H &g
el g b 31U & wag BR Ahdl 8, MY AUl [t Pl a1uv NG, a=AT <21 H IRISTehal
g7 B SR, PIs X Bl Iolg A Horq -l TR b 89 BT 3R STar W 8l IS
BT el BRT, T fIB B, T M Wisdd doiil | I8 fRART <9 & A I gty 3y
AT fER ST SR AR wRe Fdgelld 966 JATh qad! a1 g oy 3R SERT I8!
et osy| U IR 89 Wa N A AR qradid iR 3R Jadia A B q1g 379 AT
H o ST SR SR HEdqUl e ol Al 98 A o1l safey # @ g & aia el 3
I Y, T8 AT M e 2 .. (SFaem)

9 a0 & Raas ¥R 3@ o §U 89 e &l IfeShR Hd ¢
12.34 hrs

At this stage, Shri Mulayam Singh Yadav and some other hon. Members then left
the House.
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ezt wgen ¢ A1 g1 e die, sy arferd |
sit a1 R @tem (aRA): AR Qleny #EIGHT, IS BH S9 dlduTd fdd W did R/ E,
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gAD UBA HIsH IR PRRE A TS & ol DIg BT ol ATl H1 U8ad WY FHer A1 b qran
ATEq . 9 9 idSHR A I Sfd AAHH BT A &4 Aar o, I /i Per o b
A =g e ff afean 81, PR I¥P! a1 FA ael B I AP T8 © Al At fhan o
AT BT 8H T <, IAHT By 3 & el 21 § o Wt pean g & dfde 4 0
yragE & O 980 AR e 3R HIsH Bl 89 Adh Whd ol 986 SR F1d Sid 8l 3R
SO 81| Had NS TR BT of TR & o § S A6 @l fhar 741 fF wre 3o
S AN [ATA HRAT ATed &, H A W WY A Pl Aed g (D A [ ;A H VA THH AT
g, I 3 S B | A1l i TN ATeHT 8, 98 A1 HeWlg Bl AR A UM §, YW U A B
foIg A9ER g1 oot HEws A R <9 B fFAE iR FASa WM 21 98 4RI Al Arbure Pl
TE T U @ B [EH A A 2 ABUS F e HEE Wbl 3R BH AR
e .. (er@er)

afedel RGN, § A1 Pedl § (& MR I TRMER T A B! 914 ©, Al $s a6 D

IER 2 9N Y[R B A Ariiie IRER B, A S W HEdl dredl § (e SR

SO T8l § A PO T8I 81 AhdT gl 7S 3R BT I DT A IS IART A Al

YR GATK 81 Fhdl ol § A1 JuTg N W PR S WRBR Ul D aRB , 3 Ol qa
ESIRCI I CIGEIE)

LAY HEGA : SRT 8 SN, 319 AU I GATG DI | g4 S 81 @l 2l STeal FH
B

. (@)
it a1 Rig dlem: A Wiaw, § dad A e ok ol orR fua FE 8, dadt 97 o
B i1 B 7l g & § W § b ag W U gerR 21 97 o B g H guR urel @l
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AT I TS & Mg | H (AT A g8 HAN ATE! S BT qETg G, R a7 9 B
qIg 1 U B HEH A qR oW A Aow A7 {5 ago |t urdl 9 o9 H YRR B e
& o lleputel @ wet | gl ... (egaer)

e WEIGA : ST f8 S, o/ W HIT| Sl oidl a1d HE BT ol ardTaRyT T8l B
STeal FHTG HIFY| & 3R Ared St difery |

.. ()
2 TR1 R dle™ ¢ AW Wiex, % U e iR ®e dear gl 9 Jurg o 9redl g
AR S 73 A1 Ridiae A & S W TR W) fF e g9 St Wl et g, o
3T gEl, TS, SNERN ok AR @1 wnfie far §1 f r o SeR <@ g, S
AHTTS TR AT I of BR 39 B I8 ¢ ... (JaHM)

JTeAE WRIS : SR 8 Sfl, Waru # ey | oy o %2 € & a1l arraryr v e € fop o
BIELRECIRS I

... (cgagm)
# Tt Rig diem : e AHRA A of B GIHF DI TF R W TR S IER Bl &l
2, T MU 99 aR% Y & e 87 Wi ded, safaiv § ofad HiewH ¥ G H ATl
TR § [P TR oMY ATed © 6 IR WH B Al 27 o B BlS A Bl ey 3R
BRI Sl BT ©§, ST SHMGN I UIe BT A1eQ] 89 370+l UTel & @b ¥ Fiead s

A 39 ABUT e & A # 319 91 BE W® Bl ... (I
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2 ¥RT TqeE (MAYRY): AehE HEQAT, H 9 A & W#A H @l gonl gl ...(FagH) oAfh
39 3 4, S Iy 9T § e B B g ugan €, # 9 g P A8 L (FagH) 9 I8
FIT FR IS 87 ... (FGUM) AT WG AT T FIT PR I8 o7 ... (M) 37eeT AeeAqT o
foma =81 ¢ <& 2 ... (7aum)
e HRIGQAT ¢ IRS Ied Sfl, Y Ay
it IRT AET : AFAIT AW, T Hal TS 8 7. (agm)
JEAE HEIGT : 3T dIfTY| BH ATETST 377 & B

.. (e
JeTET FRGT 2 AISH W 3N & &, MM qiferg|

... (caagm)
#t ¥R ATQT : HEIGA], U q1d Al UdD! & [ 39 < & Albad A NN A I8 AR qad g1
2l..(au™) I8 g9 §Y Wl b1 Wed gl ..(F9ur) ofhd 39 dAleuld B O B
15, (FaeT™) Sl ATS-98d B o H Bl 8T L. (FagH) iR o W I<@R & &4 8, d
frefl gav amet 71 Tl fofg, I8! e © O YER & AWl B ISR By AN Bl

3} BT BT B fhAT Bl ... (FAUH) 3T 50 Fed A Y Uh U OReAT WSl B @

gl...(aum) # 39 98 At gL (@Edm) # gga ffRer &1 R axan @ § . ()
Afh ursH FfRer @t ke &1 W 99 Ty A ¢ el (rEgm) g § BiE gureEE
It el gl <Ren, a8 wiferimic & fou uakedd 2, Afd oM 99 39 wiferamie &
qER, W U AP FAM Tl AT MY &, H9 wl 5 gwe el () 98 9w
N Rufa & ¢ 5 ursw fafer @1 S9d w9 @, afed s Sed @ el (@reum)
mgd ey @ e @1 S9@ teecRfad sw Tew ¥ T, o gl W e 9 @
SRR ... (STGET) 31T Uh §Td Yapb! ofF ofiforg fh a9 1991 & I8 <t uRad+ mam g, S
IoHfIE W A G gY MRl B 39 @ e iR W] & e 7 % g e A8 B
2l... (g 319 ATS-9gd Sl DM Bl @l A1, g8 D Hl, AT S oI, 50 TRIg < H A
A TSI R WS IR W Bl (FagH) qal H ANl P aTEE o & fog g @l

HMCEEE)
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e HEIGAT : IRE Ared Sfl, 379 3T HE DI |
.. (e
Y IR Aea : TE ool § B A @S & 9 2., (@aum)
Jremet wEteA ¢ U RART & & 78 A Fad 2
.. (erer)
# IRE ATGT : 3T AN TS UH & 918 U 39 ¥ § U FT 91 = & b il & gR
1 Y AN BT DIs Add el 2Tl (19em)
JTeAE WEIGHT : gIAE| 3 Y I3 A5y |
.. ()
it ¥Re A1 : MUy R Affa a9l 2. (eragm)
MADAM SPEAKER: All hon. Members, who have given their names, please

send your written speeches at the Table of the House.

... (Interruptions)
3t ¥RE Aed : FRRFT AR el 9 5, dfdeT SHd 81 H 6T oredl &1 dol & &
NfIBR T& ... (TAUH) ABUT BT T Tl o7 BT ATHR < @ 2. (raem)
MADAM SPEAKER: Please send your written speeches at the Table of the
House. We cannot continue the House like this.

... (Interruptions)
N IRE AEd : H S UP I Pl aedl g (P YT $HH Td AR M dTel W Teb
AT B Aol &I S grae™ fHar 2, 98 Udh (8T Uae™ gl (@@em) # smuy I8 faseh
HRAT AT g b 3ITST AT VAT 1 PR I8 B b 3mueh! fR A g l... (erger)

JLULT HRISAT : ING TG Sfl, 3[d 3T AHG BT |

... (cgagm)
$ft TR TAGT : 37T 37T VAT DM R 2 8 Il 39 ¥ DI, § T8l Al & 95 31 I
W o O 32 ... (Fagm)

JLALT HEISAT : ING U1gd SN, 3d 3T FAT HIT|

... (cgagm)
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2 IS ASd : YRR & IR § H Hel Aredl g (b el gg oif 1 Pl § b WA ares
BN A1 Afed S8l B (L) 39 [aPh] U FH el a1 ATad |... (Tae™) SHBT
fawHar o= 3 & e AEd L. (@EgE) <9 H S 9RIal 8, 98 JAfdd-dfed Bl 6 I
T 7, 39 AT |aTdll W 989 fHY TR 717 39 Wad H SHH] U R % Bl l... (Fagm)
# T8 arear 5 H oMU B H wHEC S, H §@ b WY FADI GHAT TR PR @
T, ...(aum) dfdT 3 T 2 fF IR 39 I A T8 HeL.. (FEgH) 39 IR dldbdA

dqq18 BI |.... (gaer)
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‘3t gRA urew (sreHeETe qd): IS drdmutd fad dehest & @i, N s v 4 wiRa
fra 5, SO H geg ¥ 99 <1 E| AruTd @t AR 99 <9 H 87 o St & @ § B T8
off q9 #9 srgdeEe H 9 fda &1 wHed fhar o1l s <% &1 Sl Bl YRR Bl §R HRA
BT Hebed Had H QX1 B O 6l & § 9gd g gl

# R P IR 39 AIHUTd f[dd BT qALT <l gl

" Speech was laid on the Table.
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"‘SHRI PREM DAS RAI (SIKKIM): On behalf of my Party, the Sikkim
Democratic Front Party and our beloved Leader Shri Pawan Chamling, I rise to
support the passage of the Lokpal Bill as amended by the Rajya Sabha.

This 1s a historic day. I do note that there will be further discussion on the
provisions after this. We can continue to amend it. However, an era of cleaning
up public life is ushered in.

This is certainly not a perfect Bill. It might add more to the overall already
creaking institutional structure but we have the momentum now. So, we need to
get it done.

So, with these words, we support fully this piece of historic legislation by

the 15™ Lok Sabha.

" Speech was laid on the Table
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"3 3o W AEare (femR): § deud O & aR #§ FEifed e < @ g | FI o
B DI AT Y BN -
"YRTEAR W 3P M Pl Yh AedYUl [d89hh q9 A 8N o4 S
frarfafa @t RUIC &R B 718 & ookl ¥ WHS ¥ 3 B gavell 8 | 498 39 W
fRqa =@l R ATHUTA DI JHTAT 991 DT YA 81 | HHG Bl Tl D AR ATTeADH
FeNET B W IR W 96 o G |1 fFafRia ® ©@ SR 8@ | IRER B
e &1 dlduTel A9 J1eqd fehanf=afa W & AR & |

" Speech was laid on the Table
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"3t o= ot g (aRTEat) : AUt e ST AHT T B1aR ST § AT SN ol |l
¥ gaaWfa 9 g fohar 91 9nfeu] S e IS 99T Bl Holde piel | uanfad fhy 9,

7 Y WeR 3R o T & 3R 909 W@y § AlhuTd aRad H Feldd albyrel am, fsger

BT 3R I8 94 SMUBR T B ICAR Bl Adh1 AT TN Aldh Add] I Foll T
¥ YT ArPUTA [EH BT WIS P ATBUTA © I [HAT TAT B, TH UER & AHA
H e | 9= 8RN ATl |ied | gfad o1 grag U 8, N dad IRy At
B ST T | TSI Ut Y Bred] st At gall 3 g9@ wAdd o gl uw v | ®
3R qRI A B 99 g B @ 21 H 9t @l B N 39 Hie W 9gTs o1 g1 7 39 fad

B FHAT BT G, |

" Speech was laid on the Table
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"SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): Lokpal bill is brain
child of UPA Government and it is yet another milestone in the history of our
nation. Our UPA T and UPA II Governments always stand with common man of
this great nation. Our Government is the only government in the entire world
which introduces the laws in favor of common man and which enables him to have
a legal right on 1) Right to information, 2) Right to Employment, 3) Right to
Education and 4) Right to Food. Now through this Lokpal bill our government
promising the common man of this country to have a legal right on “Right to
Justice against corruption and atrocities”.

This Lokpal bill not only provides the legal right to common man to fight
against his atrocities but it enables government to fight against corruption in all
section of our society. Through this bill, Government is reaching out the doorstep
of common man and enables him to fight to against corruption.

The success/survival of any central Government iprojects/schemes, etc.
lies with its effective implementation and it can only be achieved through honest
corruption-free executive system. Common man of this great nation will only feel
happy or proud when he has been served his needs without corruption.

By introducing Lokpal bill UPA II Government is moving forward to
fulfill its promise to this great nation for legal action against corruption. This Bill
also helps theGovernment to clean up the executive system and bring more
transparency in the system.

Hence, I support the Lokpal bill and vote for it.

" Speech was laid on the Table
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it IR AR (Sawrg):  deura RETd deeT & SWIG U dle a9 § emar © |
foTTa 45 99t | I B ST 39 9T B e HR E N Iomfae Soll g1 UG SHal B gRT
3epl affare BT MY | < H 96 W ICAR W AP oM DI qAT JBIRATE W G
T B o9 # eRIR Rig B | 39 Gaaa 9 UIRd 89 & 918 TRIG J(eHT IR Ud
WA & 1 AADHIAT AT DT AT of FH | SRech fque & A1 g7 fquelt &1
AR gN IR T 39 9 @1 dedk wwdA 3w € 98 W Ang § ity fadie
S B WA & IR g U el 8 DAl o 3@ YI d1d § 3A® AT DI Ry
9% Q4 A1 B ¢ g ST U Steb Q&1 fhar orar A1 | 3 AUt fda ®1 Sib
TE I oY SdT b1 aft firer g Sefe s9aT sHMeR & foharaae fhar SR | § <

DI ST BT gIATE BRI gU 59 [de1 BT qHT el § |

" Speech was laid on the Table
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"SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): After a long
struggle, the Lokpal Bill has been passed by the Rajya Sabha and it is a historic
bill. But it took such a long time and had it been passed immediately after
independence, corruption could have been checked earlier. Better late than never.
We needed an effective Lokpal Bill and today we are about to pass it in this
House. Everyone has contributed to its making.

But there are certain loopholes. Though it has been said that Lokayukta has
to be set up by the State Governments within one year, it is not clear what action
will be taken if the states violate this provision. Even if the states refuse to set up
Lokayuktas at all, nothing can be done.

There 1s a provision to constitute a committee with members and officers.
These officers should have a fixed tenure and they should not be removed or
transferred before 2 years.

The NGOs and the Government aided private organizations, which utilize
Government fund should be brought within the ambit of Lokpal. The PPP
agencies as well as the Government agencies must also be included in the purview
of Lokpal.

We need electoral reforms too so that corporate donations to political
parties can be stopped.

Corruption is the root cause of inflation in the country and a strong Lokpal
might be helpful in arresting price rise. Thus, I thank the Government and support
this historic bill.

" English translation of the speech originally laid on the Table in Bengali..
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"SHRI KALYAN BANERJEE (SREERAMPUR): 1 support the Lokpal Bill on
behalf of my Party.

*SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): 1 support the
Lokpal Bill on behalf of my Party.

" Speech was laid on the Table
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"DR. MIRZA MEHBOOB BEG (ANANTNAG): While I wholeheartedly support
the amendments made by Rajya Sabha on Lokpal and Lokayukta Bill, 2011, I also
support the important suggestions made by Congress M.P. Mr. Rahul Gandhi and |
have my party’s (J & K National Conference) full backing for the Bill to be passed
and to fight the menace called corruption. Corruption is the enemy of the nation.
It is a big cause of all evils facing the people of this country. Scam after scam,
scandal after scandal, people have become cynical about the whole lot of political
class. It is an irony that all our political class bashing, all politicians are shown in
one light as if all of us are looting the exchequer meant to develop this nation. If
there are corrupt politicians and officers in this country, they shall be brought to
book and punished severely. All honest persons shall be named and people shall
be told about them. All corrupt ones, irrespective of political parties, caste, creed

and colour should be made accountable and punished.

" Speech was laid on the Table
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"3t TSGR MOHR (WAHQR): SF H YRER & GH FH D o S & B T8 T A
HH & A1 YRMAR o ATeld a9 DI A1ad DI 2] gaAH [ BT 9 980 9 I<ER)
S MY B, AR d R W WR B I3 ©| sraforad H B o wrrer H R e ed S
2 I & YR dedl Al ¥ B 39 fAdwd &1 ff ST 7 8, I8 b gl IRER 9
U A B Y8 YhD ANIRSD ATl & 3R Alhulel [A8ued A YLMEIR Beb S a1 3ol ard
BT

o9 fde # UReRin &1 v ST 6 2| I8 ol § 6 g dieurd e am eR
w® Bl o &7 399 v @ aeER T S QT 39 9 &1 dew g1 86T U weeayt
¥epT I8 © 6 R ST oY a1 Arae S g9y, A1a9 Sl (1 oMY, I B gAY, IS
ST H YRTER § Al AlbuTd [98deh I HeTe uvg Afe Arhurel WeraR R Al S DI
frergm? fe <o 9THM YRMER DI WH B b BT A a9 Tel Yl A1 1 Albure fdet
A, T8 g o1 gl F R off Areure A @1 awel wwar g

" Speech was laid on the Table
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"$t SrTefeT uie (SARARTS): WRA & ST 731 gRT IS0 991 A S dieure fads
ST AT Fed | YA fhar T 8, § BT [ROR FAHAT BRAT Gl S b DI HiUd U4
JUL.Y. PR R IR & RAATh S DI Uioasdl g4l I & J&RT 8l & & 3
a5 & fog Yfere 37 @ 919 dreurer &1 fAdds ded | WIRA 81ax BT & w0 3§ gl
BT fUoel 45 991 | 39 i W91 H & IR Albuldl Ud dlbrgad fdel 2011 Ial feban
7| fara AT S WRBHR 7 T 9 IR 39 fA89ud Bl Ud Heeb TR BRI BT T4
T <ifhe Awerar T8l el Feb!| TS oF 3 YRR & RIATH ol & [l ARBR gRT AT
Sl & d19 ¥ FEAld a9 &1 T R R gAN WREGR B Ahaar W el | st ar
Wl U1 & gRT AlhyTel [A89deh B UIRT BRI od Iog FHT H Ierd fagaes arikd R &
fo TRqa fhan T, S9 HY WISl Ud UALELY. @ gRT SN 150 WRNEH WA fRY T
ST BRI I FHT A b UTel fagaes aika 181 81 WebT| 59 9o Ut eRon &1 off b
uge R depurel fder afRd I8 S|

# WHR P qGE <1 AR § 6 3779 T b 39 [0 B uIRd B H T
RER FeAfd g9 H Ahadl U 8 9dhi| I8 I 6 39 fA9ad a1 ddx o9 3ifere™
T dTel 21 3T BAR Sl 7 Al WK G B & Iqredel g Aide & gl el bl
AHUT I B TRT B A ST U8 B, ITP foIv T2 ST 9978 <Y IS 9 G B
i & T o7 @ 5 =9 R &1 wiRa oxer wR wn uet ud fauer denm sreR |miiie
BRI # 3T FAR T G 2| g favary § [ IR & libad | A Bl o e &
fog Sfoerfire gl & s & W 359 f9d &1 qALe & gl

" Speech was laid on the Table
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"SHRI GURUDAS DASGUPTA (GHATAL): It is better late than never. It took
nearly 50 years for the Parliament to discuss and pass the Lokpal Bill. It is sad.
The Government needed somebody to go on hunger strike. The Government
needed General Election to knock the door. Why have you left out Private Sector?
Why black money is left out? Source of corruption is Black Money and Corporate

Sector. You left out these. I support the Bill with a pinch of salt.

" Speech was laid on the Table



18.12.2013 124

" DR. TARUN MANDAL (JAYNAGAR): I would like to express that the
Government in connivance with the Opposition parties, mainly BJP, brought this
Lokpal Bill, 2011 with Amendments in a hurry without giving opportunities to the
Lok Sabha Members to go through and examine the amendments. It is very sad
and beyond the practices of Parliament.

I had to find out the amendments from the electronic and print media. All
the major political Parties agreed to pass this Bill without much discussion under
compulsion and pressure of hunger strike by Shri Anna Hazare and the stance of
the people against corruption. Neither the present Government nor the opposition
actually is interested to bring forward a powerful and effective Lokpal Bill, which
I demanded during my discussion on the Bill in the year 2011, which is evidenced
from their way of running governments at the centre and in different states. Many
leaders, ministers of all Political Parties are involved in neck-deep corruption.
How can they want such an anti-corruption Bill?

I demand immediate passage and enactment of a strong, effective Lokpal
Bill. But, I do not believe that by passage and enactment, corruption in the
country can be stopped. Government and money power are so powerful that
implementation depends only on the will of the Government and such money
powers.

Strong organized movement and continous vigilance by the people can only
make it effective in order to stop or curb corruption. Prime Minister and all MPs
should come under Lokpal. CBI also should come under Lokpal.

Whistleblower should be really protected by the Government in the interest
of the people.

" Speech was laid on the Table
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"SHRI NAMA NAGESWARA RAO (KHAMMAM): I support the Lokpal Bill
on behalf of my Party.

"SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): On behalf of the DMK
Party, we support the amendments as passed by the Rajya Sabha. The leader of
our DMK Party, Dr. Kalaignar, was the pioneer in introducing a Bill, which is a
forerunner for this Lok Pal Bill, way back in the early 1970’s.

Now that this House has taken up such a legislation, we wholeheartedly

support this Bill.

* Speech was laid on the Table
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"SHRIMATI SUPRIYA SULE (BARAMATI): The NCP supports the Lokpal
Bill wholeheartedly. It makes me proud that we all want a corruption free society.
We all in Parliament today unanimously are passing the Lokpal Bill in to fight

against corruption.

"DR. SANJEEV GANESH NAIK (THANE): I support the Lokpal Bill on behalf
of NCP Party as the Chief Whip and I thank the Government for bringing forward
this important Bill.

* Speech was laid on the Table
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"SHRI PRALHAD JOSHI (DHARWAD): We are passing through a historic
moment in Lok Sabha to pass Lokpal Bill. Almost after 45 years of its dream for
the people of India, we have already created history in passing this anti-corruption
Bill in Rajya Sabha yesterday. By this, the bitterness among the people that had
swept the entire country two years back in the same month, has come to an end
with that the events took place .

After having been passed in RS yesterday, the bill has come to LS today for
considering and passing. I am happy to put forth some of my views on the
amended bill in Rajya Sabha. After the bill having had gone to select committee,
many amendments were suggested by my party which have almost been accepted
by Govt.

They are as follows:
1. Clause stating CBI officials investigating a Lokpal referred case

would not be transferred without approval of Lokpal.

2. Removal of clause making it mandatory for the states to setup a
Lokayukta, this had come in the way of the Bill being passed in
2001.

3. A new selection provides for Lok Sabha by a Committee comprising
of the PM, Lok Sabha Speaker, the leader of the opposition, etc.

In addition to this, I would like to suggest that it should also be made
compulsory for the states for creation of Lokayukta. If it is in contravention of
federal structure at least a modern Lokayukta Law should be proposed to be sent
to the states and suggest them to adopt the same by concerned states.

I also suggest that reservation in the Lokpal for minority community

members is against the Constitution and it should be deleted.

" Speech was laid on the Table.
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"SHRI ANANTH KUMAR (BANGALORE SOUTH): Bharatiya Janta Party has
always supported and wanted Lokpal Bill be passed as amended by the Rajya
Sabha. BJP has been crusading against corruption. Shri Anna Hazareji’s fasts
unto death have created national awareness. We may now request that he should
call off his fast as we are passing this Bill. The Lokpal will be a powerful
instrument in cleansing indian politics. Our leaders Atalji, Advaniji, Sushmaji and
Jaitleji have been always both inside the House and outside the House fighting to
pass the Lokpal Bill. I also humbly bow down to the will if the people of India for

passing this historic legislation.

" Speech was laid on the Table
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" SHRI BHAKTA CHARAN DAS (KALAHANDI): I support the Lokpal and
Lokayukta Bill 2011. The Bill which is amended with the suggestion of select
Committee as passed in the Rajya Sabha and again presented in Lok Sabha today.
Since the late Prime Minister Sri Nehrujee initiated it in 1963, it was reintroduced
by Smt. Indirajee in 1968 and other subsequent Prime Ministers. After 56 years,
this Bill is going to be passed. The country in different forums, and in both
Houses debated it for years. Many a leader political parties and institutions have
contributed to this Bill. I must thank the crusader Sri Anna Hazarejee, as he
followed the Gandhian path to remind the nation and the urgency to pass this Bill.

I must thank my leader Sri Rahul Gandhijee who gave momentum in
speeding up the process to pass the Bill and expressed his serious concern to pass
the Bill to root out corruption in the country. I thank all political parties who
supported this Bill.

At the outset, I would request all institutions, authorities and individuals to

respect this Bill, after it is being passed and enacted.

" Speech was laid on the Table
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* SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): I had submitted
some amendments in 2011 when the Bill was first introduced in this house. I want
to quote the words of Dr Ambedkar which are more relevant today. “For the
present, Indian politics, at any rate the Hindu part of it, instead of being
spiritualised has become grossly commercialised, so much so that it has become a
byword for corruption. Many men of culture are refusing to concern themselves in
this cesspool. Politics has become a kind of sewage system intolerably unsavoury
and unsanitary. To become a politician is like going to work in the drain” Dr
Ambedkar said.

1. The bill have stated not less than 50% reservation should be given to people
belongs to SC/ST,OBC, Minorities and Women in the Lokpal. I appreciate the
intention of the Congress led government to protect the spirit of social justice. But
this may be interpreted as the upper limit and the other 50% can be encroached by
the upper caste people. Then it will be disastrous to the weaker sections of the
society. So I request the government to clarify this point.

2.1 insist chairpersons of National Commission of SCs and STs, Women and
Minorities must be included in the selection committee of the Lokpal.

3. The Bill has a provision for SC,ST, Minorities and Women in the search
committee. But it is silent about the composition of the Inquiry Wing and
Prosecution wing. The same criteria should be followed in the appointment of
these wings also.

4. A clause must be included in the bill to screen the religious, caste and gender
bias of the members of the Lokpal. A person with such bias should not be selected
for any post in the Lokpal.

5. I welcome the Government move to include NGOs in the purview of the
Lokpal. Out of 4 lakh 30 thousand registered NGOs more than 70 % are religious.
Most of the religious NGOs are doing political works. I suggest an amendment to

include all the NGOs under Lokpal whether they receive Foreign money or not.

" Speech was laid on the Table
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6. Our Law Minister have stated in the Rajya Sabha a section have been included
in the Anti Corruption Bill which is pending in Loksabha to deal with the corrupt
practices of Corporate. I request to include it in the Lokpal itself. Justice Santhosh
Hegde an important member of the Anna Hazare movement also insisted that. But
'"Team Anna' has refused to include it in the Jan Lokpal. Without the inclusion of
Corporate houses we never eradicate corruption. So I request the government to
include the corporate under the purview of Lokpal itself.

7. Today the media is playing a big role in the society. They wield enormous
power. There is no effective mechanism with us to monitor the financial activities
of the media. So I insist the inclusion of Corporate Media under the purview of
Lokpal. Many senior Journalists and human rights activists also demanded this.

8. Too much importance is given to persons with Judicial background in this Bill.
We have no effective mechanism to monitor the role of Judiciary in our country.
In the name of 'Judicial Activism' it has overlooked the power of Legislature in
many occasions. How the Judiciary dealt important social issues like reservation
1s an example. Since there is no reservation in the upper level of Judiciary we see
poor representation of SCs,STs, Minorities and Women in the High Courts and
Supreme Court. This under representation may be a cause for the bias we witness
in many of the judgements. So I request the government to restrict the number of
persons with Judicial background to one third of the total number of the members
of the Lokpal.

9. The Bill have respected the concern of regional parties and left the choice of
passing such Bills in the Assemblies to the State Governments. I appreciate this.

But I insist The Chief Ministers should be brought under the ambit of the Bill.
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" Speech was laid on the Table
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"DR. M. THAMBIDURAI (KARUR): This bill was passed by the Lok Sabha two
years back in December 2011. We expressed many reservations about the form in
which it was brought. The Govt. did not listen to it and it was in a hurry to pass
it and passed.

But thereafter, when it went to the Rajya Sabha, it was opposed by many
sections of the House and the Govt. had to retreat it. Then, it was referred to the
Select Committee; it gave the recommendations and they were adopted by the
Rajya Sabha. Hence, now we are going to pass it in the Lok Sabha.

Prevention of corruption is more important for the healthy development of
our country.

Had the Government been considerate to see the reason behind what we
said two years back, the bill could have been passed at that time itself.

Coming to the Bill as such, I would reiterate what our Chief Minister of
Tamil Nadu said earlier — that is, the Prime Minister of the country should not be
included in the Lokpal Bill, becuase the PM is already covered under other Acts of
the Government. So, that could take care of the PM. So, he should not be included.
Our CM has already written a letter in this regard.

Similarly, the State Chief Ministers should not be included in the State
Lokayuktas. It should be left to the concerned States to deliberate upon and take
necessary action in this respect.

So, the PM at the Centre and the CM at the States should be left out of the
purview of the Lokpal and Lokayukta Bills.

" Speech was laid on the Table.
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Secondly, the Govt. has to ensure and safeguard against witch-hunting.
Similarly, there is too much leniency shown to those who makefalse and frivolous
complaints. So, it is difficult to find out whether the complaint is made in good
faith. Anybody can take refuge by saying that he made a complaint in good

faith. So, this aspect needs to be seen.

With these words, I support the Lokpal Bill.
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" Speech was laid on the Table.
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"SHRI BADRUDDIN AJMAL (DHUBRI): First of all, I want to thank UPA and
main opposition party NDA for supporting the Lokpal Bill and I support the bill
personally and on behalf of my Party.

I want to raise few points about the amended version of Lokpal Bill, 2013.

The new bill mandates states to set up Lokayuktas within 365 days. I think
law shall be made applicable to states only if they give consent to its application.

The old bill gave power to the Central Government to appoint state
Lokayuktas while the new draft gives this power to the states.

The Lokpal will consist of a chairperson and a maximum of eight members,
of which fifty percent shall be judicial members. Fifty percent members of Lokpal
shall be from among SC, ST, OBCs, minorities and women.

The Prime Minister will be under the purview of the Lokpal with subject
matter exclusions and specific process for handling complaints against the Prime

Minister.

" Speech was laid on the Table.
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MADAM SPEAKER: The question is:

“That the following amendments made by Rajya Sabha in the Bill to
provide for the establishment of a body of Lokpal for the Union and
Lokayukta for States to inquire into allegations of corruption against
certain public functionaries and for matters connected therewith or
incidental thereto, be taken into consideration:-

ENACTING FORMULA

1.  That at page 2, line 1, for the word “Sixty-second”, the word “Sixty-
fourth” be substituted.

CLAUSE 1

2. That at page 2, line 4, for the figure “2011” the figure “2013” be
substituted.

3. That at page 2, for lines 7 to 12, the following be substituted, namely;-
“(4) It shall come into force on such date as the Central Government
may, by notification in the Official Gazette, appoint.”.
CLAUSE 3

4.  That at page 4, line 32, for the word “connected” the word “affiliated” be
substituted.

CLAUSE 4

5. That at page 5, for line 3, the following be substituted, namely;-

“(e) one eminent jurist, as recommended by the chairperson and
members referred to in clauses (a) to (d) above, to be nominated by the
President—member.”.

CLAUSE 14

6. That at page 8, line 34, the words “or aided” be deleted.
That at page 8, for lines 36 to 42, the following be substituted, namely;-

“(h) any person who is or has been a director, manager,
secretary or other officer of every other society or association
of persons or trust (whether registered under any law for the 42 of
time being in force or not) in receipt of any donation from 010
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10.
11.

12.

13.

14.

138

any foreign source under the Foreign Contribution 2010.

(Regulation) Act, 2010 in excess of ten lakh rupees in a year
or such higher amount as the Central Government may, by
notification, specify.

CLAUSE 20

That at page 10, for lines 16 to 20, the following be substituted,
namely;-

“20. (/) The Lokpal on receipt of a complaint, if it
decides to proceed further, may order—

(a) preliminary inquiry against any public servant
by its Inquiry Wing or any agency (including the Delhi
Special Police Establishment) to ascertain whether there
exists a prima facie case for proceeding in the matter; or

(b) investigation by any agency (including the
Delhi Special Police Establishment) where there exists a
prima facie case:

That at page 10, after line 31, the following proviso be inserted,
namely;-

“Provided also that before ordering an investigation under clause
(b), the Lokpal shall call for the explanation of the public servant so as
to determine whether there exists a prima facie case for investigation:

Provided also that the seeking of explanation from the public
servant before an investigation shall not interfere with the search and
seizure, if any, required to be undertaken by any agency (including the
Delhi Special Police Establishment) under this Act.”.

That at page 10, line 42, the word “to” be deleted.

That at page 11, lines 7 and 8, the words “and submit the investigation
report containing its findings to the Lokpal” be deleted.

That at page 11, line 9, after the words “by a further”, the word
“period” be inserted.

That at page 11, lines 13 and 14, for the words “to the Lokpal”, the
words “under that section to the court having jurisdiction and forward
a copy thereof to the Lokpal.” be substituted.

That at page 11, line 17, for the words “may decide to”, the words
“and after obtaining the comments of the competent authority and the
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15.

16.

17.

18.

19.

20.

21.

public servant may” be substituted.

That at page 11, for lines 18 and 19, the following be substituted,
namely;-

“(a) grant sanction to its Prosecution Wing or investigating
agency to file charge-sheet or direct the closure of report before the
Special Court against the public servant;”.

That at page 11, line 20, for the words “initiate the”, the words “direct
the competent authority to initiate the” be substituted.

That at page 11, line 21, the words “by the competent authority” be
deleted.

That at page 11, line 23, after the words “Prosecution Wing”, the
words and bracket “or any investigating agency (including the Delhi
Special Police Establishment)” be inserted.

That at page 11, line 23, for the word “any”, the word “the” be
substituted.

That at page 11, lines 24 and 25, the words and bracket “(including the
Delhi Special Police Establishment)” be deleted.

CLAUSE 23

That at page 12, for lines 6 to 18, the following be substituted, namely;-

“23. (1) Notwithstanding anything contained Ppgwer
2 of in section 197 of the Code of Criminal Procedure, T okpal
1974 1973 or section 6A of the Delhi Special Police grant
25 f Establishment Act, 1946 or section 19 of the ggnction
0

1946.

49 of prosecution under clause (a) of sub-section (7) of
1988. section 20.

(2) No prosecution under sub-section (/) shall be
initiated against any public servant accused of any
offence alleged to have been committed by him
while acting or purporting to act in the discharge
of his official duty, and no court shall take
cognizance of such offence except with the
previous sanction of the Lokpal.”

Prevention of Corruption Act, 1988, the Lokpal initiating
shall have the power to grant sanction for prosecution.
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22.

23.

24.

25.

26.

27.

CLAUSE 25

That at page 12, line 34, for the words “and direction, over”, the words
“over, and to give direction to,” be substituted.

That at page 13, after line 4, the following be inserted, namely;-

“(3) Any officer of the Delhi Special Police Establishment
investigating a case referred to it by the Lokpal, shall not be transferred
without the approval of the Lokpal.

(4) The Delhi Special Police Establishment may, with the consent of
the Lokpal, appoint a panel of Advocates, other than the Government
Advocates, for conducting the cases referred to it by the Lokpal.

(5) The Central Government may from time to time make available
such funds as may be required by the Director of the Delhi Special Police
Establishment for conducting effective investigation into the matters
referred to it by the Lokpal and the Director shall be responsible for the
expenditure incurred in conducting such investigation.”.

CLAUSE 37

That at page 16, _for lines 20 to 25, the following be substituted, namely:-

“Supreme Court, on a reference being made to it by the President on a
petition signed by at least one hundred Members of Parliament.”.

That at page 16, line 30, after the word, bracket and figure “sub-section
(2)”, the words “,on receipt of the recommendation or interim order made
by the Supreme Court in this regard” be inserted.

That at page 16, line 31, after the words “receipt of the”, the word “final” be
inserted.

CLAUSE 46

That at page 19, for lines 32 and 33, the following be substituted, namely:-

“Explanation.—For the purpose of this sub-section, the expression
—good faith[ ] means any act believed or done by a person in good faith
with due care, caution and sense of responsibility or by mistake of fact
believing himself justified by law under section 79 of the Indian Penal
Code.”.
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28.

29.

30.

31.

CLAUSE 63

That at pages 22 and 23, for clause 63, the following be substituted,
namely:-

“PART III
ESTABLISHMENT OF THE LOKAYUKTA

63. Every State shall establish a body to be known as the Establishment
Lokayukta for the State, if not so established, constituted or of Lokayukta.
appointed, by a law made by the State Legislature, to deal

with complaints relating to corruption against certain public

functionaries, within a period of one year from the date of
commencement of this Act.”

OMISSION OF CLAUSES 64 to 97

That at pages 23 to 35, clauses 64 to 97 be deleted.

THE SCHEDULE

That at page 36, line 9, for the figure “2011”, the figure “2013” be
substituted.

That at page 36, after line 21, the following be inserted, namely;-

“2. After section 4B, the following section shall be Insertion of

inserted, namely:— new section
4BA.

“4BA. (1) There shall be a Directorate of Prosecution Director of
headed by a Director who shall be an officer not below the Prosecution.
rank of Joint Secretary to the Government of India, for
conducting prosecution of cases under this Act.

(2) The Director of Prosecution shall function under the
overall supervision and control of the Director.

(3) The Central Government shall appoint the Director of
Prosecution on the recommendation of the Central Vigilance
Commission.

(4) The Director of Prosecution shall notwithstanding
anything to the contrary contained in the rules relating to his
conditions of service, continue to hold office for a period of
not less than two years from the date on which he assumes
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office.”.
32. That at page
substituted.
33. That at page
substituted.
34. That at page
substituted.
35. That at page
substituted.
36. That at page

substituted.

37,

37,

37,

37,

38,

line 12, for the figure “2011”, the
line 17, for the figure “2011”, the
line 23, for the figure “2011”, the
line 27, for the figure “2011”, the

line 13, for the figure “2011”, the

The motion was adopted.

figure
figure
figure
figure
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“2013”
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MADAM SPEAKER: I shall now put Amendment Nos. 1 to 36 made by Rajya
Sabha to the vote of the House.

The question is:

ENACTING FORMULA

1. That at page 2, line 1, for the word “Sixty-second”, the word “Sixty-
fourth” be substituted.

CLAUSE 1

2. That at page 2, line 4, for the figure “2011” the figure “2013” be
substituted.

3. That at page 2, for lines 7 to 12, the following be substituted, namely;-
“(4) It shall come into force on such date as the Central Government
may, by notification in the Official Gazette, appoint.”.
CLAUSE 3

4.  That at page 4, line 32, for the word “connected” the word “affiliated” be
substituted.

CLAUSE 4
5. That at page 5, for line 3, the following be substituted, namely;-

“(e) one eminent jurist, as recommended by the chairperson and
members referred to in clauses (a) to (d) above, to be nominated by the
President—member.”.

CLAUSE 14

6. That at page 8, line 34, the words “or aided” be deleted.
7.  That at page 8, for lines 36 to 42, the following be substituted, namely;-

“(h) any person who is or has been a director, manager,
secretary or other officer of every other society or association
of persons or trust (whether registered under any law for the 47 of
time being in force or not) in receipt of any donation from 2010.
any foreign source under the Foreign Contribution
(Regulation) Act, 2010 in excess of ten lakh rupees in a year
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10.
11.

12.

13.

14.

or such higher amount as the Central Government may, by
notification, specify.

CLAUSE 20

That at page 10, for lines 16 to 20, the following be substituted,
namely;-

“20. (/) The Lokpal on receipt of a complaint, if it
decides to proceed further, may order—

(a) preliminary inquiry against any public servant
by its Inquiry Wing or any agency (including the Delhi
Special Police Establishment) to ascertain whether there
exists a prima facie case for proceeding in the matter; or

(b) investigation by any agency (including the
Delhi Special Police Establishment) where there exists a
prima facie case:

That at page 10, after line 31, the following proviso be inserted,
namely;-

“Provided also that before ordering an investigation under clause
(b), the Lokpal shall call for the explanation of the public servant so as
to determine whether there exists a prima facie case for investigation:

Provided also that the seeking of explanation from the public
servant before an investigation shall not interfere with the search and
seizure, if any, required to be undertaken by any agency (including the
Delhi Special Police Establishment) under this Act.”.

That at page 10, line 42, the word “to” be deleted.

That at page 11, lines 7 and 8, the words “and submit the investigation
report containing its findings to the Lokpal” be deleted.

That at page 11, line 9, after the words “by a further”, the word
“period” be inserted.

That at page 11, lines 13 and 14, for the words “to the Lokpal”, the
words “under that section to the court having jurisdiction and forward
a copy thereof to the Lokpal.” be substituted.

That at page 11, line 17, for the words “may decide to”, the words
“and after obtaining the comments of the competent authority and the
public servant may” be substituted.

144
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15.

16.

17.

18.

19.

20.

21.

That at page 11, for lines 18 and 19, the following be substituted,
namely;-

“(a) grant sanction to its Prosecution Wing or investigating
agency to file charge-sheet or direct the closure of report before the
Special Court against the public servant;”.

That at page 11, line 20, for the words “initiate the”, the words “direct
the competent authority to initiate the” be substituted.

That at page 11, line 21, the words “by the competent authority” be
deleted.

That at page 11, line 23, after the words “Prosecution Wing”, the
words and bracket “or any investigating agency (including the Delhi
Special Police Establishment)” be inserted.

That at page 11, line 23, for the word “any”, the word “the” be
substituted.

That at page 11, lines 24 and 25, the words and bracket “(including the
Delhi Special Police Establishment)” be deleted.

CLAUSE 23

That at page 12, for lines 6 to 18, the following be substituted, namely;-

“23. (1) Notwithstanding anything contained Ppgwer
2 of in section 197 of the Code of Criminal Procedure, T okpal
1974 1973 or section 6A of the Delhi Special Police grant
25 o f Establishment Act, 1946 or section 19 of the ganction

1946.

49 of prosecution under clause (a) of sub-section (7) of
1988. section 20.

(2) No prosecution under sub-section (/) shall be
initiated against any public servant accused of any
offence alleged to have been committed by him
while acting or purporting to act in the discharge
of his official duty, and no court shall take
cognizance of such offence except with the
previous sanction of the Lokpal.”

Prevention of Corruption Act, 1988, the Lokpal jpitiating
shall have the power to grant sanction for prosecution.
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22.

23.

24.

25.

26.

27.

CLAUSE 25

That at page 12, line 34, for the words “and direction, over”, the words
“over, and to give direction to,” be substituted.

That at page 13, after line 4, the following be inserted, namely;-

“(3) Any officer of the Delhi Special Police Establishment
investigating a case referred to it by the Lokpal, shall not be transferred
without the approval of the Lokpal.

(4) The Delhi Special Police Establishment may, with the consent of
the Lokpal, appoint a panel of Advocates, other than the Government
Advocates, for conducting the cases referred to it by the Lokpal.

(5) The Central Government may from time to time make available
such funds as may be required by the Director of the Delhi Special Police
Establishment for conducting effective investigation into the matters
referred to it by the Lokpal and the Director shall be responsible for the
expenditure incurred in conducting such investigation.”.

CLAUSE 37

That at page 16,_for lines 20 to 25, the following be substituted, namely:-

“Supreme Court, on a reference being made to it by the President on a
petition signed by at least one hundred Members of Parliament.”.

That at page 16, line 30, after the word, bracket and figure “sub-section
(2)”, the words “,on receipt of the recommendation or interim order made
by the Supreme Court in this regard” be inserted.

That at page 16, line 31, after the words “receipt of the”, the word “final” be
inserted.

CLAUSE 46

That at page 19, for lines 32 and 33, the following be substituted, namely:-

“Explanation.—For the purpose of this sub-section, the expression
—good faith[] means any act believed or done by a person in good faith
with due care, caution and sense of responsibility or by mistake of fact
believing himself justified by law under section 79 of the Indian Penal
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28.

29.

30.

31.

Code.”.

CLAUSE 63

147

That at pages 22 and 23, for clause 63, the following be substituted,

namely:-

“PART III
ESTABLISHMENT OF THE LOKAYUKTA

63. Every State shall establish a body to be known as the Establishment
Lokayukta for the State, if not so established, constituted or of Lokayukta.

appointed, by a law made by the State Legislature, to deal
with complaints relating to corruption against certain public
functionaries, within a period of one year from the date of
commencement of this Act.”

OMISSION OF CLAUSES 64 to 97

That at pages 23 to 35, clauses 64 to 97 be deleted.

THE SCHEDULE

That at page 36, line 9, for the figure “2011”, the figure “2013” be

substituted.

That at page 36, after line 21, the following be inserted, namely;-

“2. After section 4B, the following section shall be
inserted, namely:—

“4BA. (1) There shall be a Directorate of Prosecution
headed by a Director who shall be an officer not below the
rank of Joint Secretary to the Government of India, for
conducting prosecution of cases under this Act.

(2) The Director of Prosecution shall function under the
overall supervision and control of the Director.

(3) The Central Government shall appoint the Director of
Prosecution on the recommendation of the Central Vigilance
Commission.

(4) The Director of Prosecution shall notwithstanding
anything to the contrary contained in the rules relating to his
conditions of service, continue to hold office for a period of

Insertion of
new section
4BA.

Director of
Prosecution.
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not less than two years from the date on which he assumes

office.”.

32. That at page 37, line 12, for the figure “2011”, the figure “2013” be
substituted.

33. That at page 37, line 17, for the figure “2011”, the figure “2013” be
substituted.

34. That at page 37, line 23, for the figure “2011”, the figure “2013” be
substituted.

35. That at page 37, line 27, for the figure “2011”, the figure “2013” be
substituted.

36. That at page 38, line 13, for the figure “2011”, the figure “2013” be
substituted.'

The motion was adopted.
... (Interruptions)
12.45 hrs

At this stage, Shri Anant Gangaram Geete, Shri Arjun Charan Sethi
and some other hon. Members left the House..

... (Interruptions)
MADAM SPEAKER: The Minister may now move that the amendments made by
Rajya Sabha in the Lokpal and Lokayuktas Bill, 2011 be agreed to.

... (Interruptions)
SHRI KAPIL SIBAL: Madam, I beg to move:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”
MADAM SPEAKER: The question is:

“That the amendments made by Rajya Sabha in the Bill be agreed
to.”
The motion was adopted.

... (Interruptions)
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12.46 hrs
OBSERVATION BY THE SPEAKER

MADAM SPEAKER: Hon. Members, the National Institutes of Technology,
Science Education and Research (Amendment) Bill, 2013 has also been included
in the Supplementary Agenda for consideration and passing. The Bill provides for
conversion of the Bengal Engineering and Science University — Shibpur, West
Bengal as Indian Institute of Engineering Science and Technology — Shibpur,
West Bengal under the National Institute of Technology, Science Education and
Research Act, 2007. The Bill concerns a large number of students studying in the
Institute.

In the Business Advisory Committee meeting held yesterday, the Members
were unanimous that this Bill be taken up by the House on priority.

I, therefore, propose that this Bill also be taken up before I bring the notices
of No-Confidence before the House.

... (Interruptions)
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12.46 2 hrs

NATIONAL INSTITUTES OF TECHNOLOGY, SCIENCE EDUCATION
AND RESEARCH (AMENDMENT) BILL, 2013

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SHASHI THAROOR): Madam, on behalf of Shri M.M.

Pallam Raju, I beg to move:

“That the Bill further to amend the National Institutes of
Technology, Science Education and Research Act, 2007 be taken
into consideration.”

MADAM SPEAKER: The question is:

“That the Bill further to amend the National Institutes of
Technology, Science Education and Research Act, 2007 be taken
into consideration.”

The motion was adopted.

... (Interruptions)

MADAM SPEAKER: Now, the House will take up clause by clause consideration
of the Bill.
The question is:
“That clauses 2 to 13 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 13 were added to the Bill.
Clause 1, the Enacting Formula and theLong Title were added to the Bill.
... (Interruptions)
MADAM SPEAKER: Now, the hon. Minister may move that the Bill be passed.

... (Interruptions)
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DR. SHASHI THAROOR: Madam, I beg to move:
“That the Bill be passed.”
MADAM SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.



18.12.2013 152

12.50 hrs
SUBMISSION BY MEMBERS

Reported ill-treatment to Indian Deputy Consul General in
the United States Of America

2t oA [ aea (AFYRY):  oTedel Helgdl, ARG H WRAR SIS Sadrl WERES &
1 S gefaER fhar T R, B e T B 21 39 Way # ' A faue 9 9% =@ fF
S A & W Sl AUAMSSD AA8R oMl &, SAD! (<l BT UG A9y, 89 arT =
YA U B | AT A1 984 B J8d §, a1} oax I W § 1, R %o gsdl §l 31
fovar &1 wd@ BTG 98 SAie ® SR MY MRGT W SRA &I (IU) AR S¥ Bl
SUIE g1 ATl SHh! IRWR fhar a7 iR Bus IaRal BR SHG! S & Tl 39
fegIT 1 9gd g1 YA 837l &l ...(agM) 3899 Ugal Wl g9R) UTel & <l AgH e Ao
@i B 981 AGHN © AW W D A7 ATl ITHT U ¢ q dolY AT T .. (Faer)
SAH T FRE T F D T D AT B A B D HRUT ITHT Ga MARDT |
AR o, IB I & oY P g WS 7 P Ao # frw e 4 wH A1 a1l (@r@em)
I Aol & TS & FATSl 3MMAH Wi Pl FTHA ShY gl TT 3R T8l JelldpR IThl
AT v | . (rae™) S dRE W YRA R&GR @ H1 Bl STAHIHG fhar T2, 31|
Gl S DI STYATG BT, DoA™ AT DI AAT fhar| a1 sWRaT & fegwe R SR
TOIN? AT 8 SHRBI? FHRBT I A8 I ST & BIST AT THIDBT JHRBT H PR (AT AT oR-
oR HIUA TEd 21 S IMRFT W Rgw 391 =1 ¥ 6 AR 934 el Bl TR <« B
RISCUf T ST 81, AR AISHIE TS Wi Bl YA 81| Sirol HAifed & AT fhar |
AN WREHR & AR st Upeat tea &1 1AM fhar Tar| &% qa1 781 8, ot s =
o T 1. (@) $AY H ST FHeA1 =@redl § (% FReT @ Raans a1 &1 ama
ST MRS B SRIRN Hal §, SW Al TP Al o Sdh &R (&A1), (TIeH) 3RT ool
d SRS eR-eR HiUAl Tl.. (@) WdAfhd RgW™ &1 wwE 81 Fel S @
2l...(cgaer) gaforg seet #eedr # wel @redl g b g9 Afger IS & HUs Iava
P ST I fHar T ... (Taem)
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. ()
sit omam g aea I8 9RRen &1 SUHH @ §, S &1 U g..(r@uT) safay gt
a1 &1 ya@ 9 S, (@agE) iR gven & fou smRer &1 arfin dfsg, 8 @
SMRBI & AN &1 W M BIVY, R fawia & dll...(Fagm) sfRe g™ | Arh
AR .. (Fae™) (&1 &1 JaE U™ SINY &R AR SHIg 6 sriReT fege™ 3 Al
AT ... (Fau™) 3AfIY AR 3T I8 T § 39 TRAT ¥ elforg ... (@raem)

et g wRw (Rfden): see A, S vy A1E goH (e ared St 4 ded # [
g, # AU Ul B TRB A IFH Hag P B oY Wl g5 gl...(FagM) g T © B Az
goll &1 fawy 78 R o 7 ) 9@ W 99 39 Ua € Wife S 38 Saar & |
Hel, 98 Ul "ol W@l gl dga-d ufegudl &1 R W gemm 4w o 9 fean g
...(caET) SISl B W S Rl g gal, 98 YU 3gd el W B Y, Usal HINT

YBR qH UGl ATL...(Faee) 9 W g8 g9 [oigd | WD I8 319 Ig AR S

Jeb UgAT 2] S |a¥ 9! 41 8, Sl § Hedl Yol Y [P a8 qu gedl Bl Ve Wpdl T

off 3R I8t SW TGS STddHx AREIR fHar M. (eragm) o9 g fasft ol o g4
TRE DI AT "edl g, a1 I} oF AT BT 2l AT S a1 S8 Hel §, d S qH
AR & A W DI Aag PR g ollbd g9 A H TP 3R fawy 1 Iarn =msd

gl...(xagm)

AeTe AgeA : <. Al HAege 9, S q9u "ed iR oA I Awara s gorw fGw
I1ed gR1 3T MY e I WA Pl g B ¢l

SHRI L.K. ADVANI (GANDHINAGAR): Madam, this is condemnation of

America. ... (Interruptions)

AR FIAT TR ¢ 1 FAADBT H bl 9D R # A1 erraw {8 ot 7 IR & et iR
H < 1T SIS DR U JATUDBT SUA Wdg [hAT & b 89 Teb 3R TS Bl ATl PR
® 2| BIR o ARSI R 39 AT S @ Ol § §9 B S WR IR € 5 9 gst
@ Selewgall A fid MU | ITH! W & HRU S 8 TRe [T AT §| reel Heled,
IET QT FY 91d B T8 TS 11 TER B T B G B 2 3R IqD qd INR B




18.12.2013 154

JTb R B NN T T BT © b IWhT AT AU 3R I qa g Bl A IR g <"
3R IFHT i FRHR B 396 A-far gerE S 9 e Y €1 (eraam)

# et ATe feemr @redl § fb gcoll & a1 e &Rl W AR & HGSIRI Bl AR
PRD SAD! AT B ARY H WRAT St § dal I, (Fau™) = Pal [ g4 dre el &
fay Seel ST gl (FauN) WRA JETddl 4 S9@ 39 JANER B FFH A §U S
SCell WO B a1 Bl (FAUF) offhd I8 A dgd TSI HAMA WdGAT B HMHG
2...(Tau™) IFHT RS AL BT Fea] AR A7 8 3R T8 TR IFDT Jd INR S B @l
T & {5 9% oMy, 923 &1 g oW iR @ 3iftH WRBR Hl... (aem)

# el AEdl § WRA ARBR W, TN f4qe H3 St I8l 99 € fb S O B 9
g o fowrd €1..(craer™) amd MReT #1910 #R W E, BB W ' N e
21...(Tau™) WRA S 91 UTAR g1, (TaUH) MY S B ARBR  Biey {6 GAved oFd Bl
T TG WOl AN T U ged T i PR IR qId dlc| ... (FaEH) R TR WK
&I e @ ISR HI TRF HRA gU Scell B ANMD] DI a0 WSl Fhall © df I8
arfey DT I2a1 7Y A7 8 3R TgF I URIR B AT SHBT Jd U WG X 96 ¥, 39
IR H HRA WRBR I BN AR Gl O B G a9 ol bR Y ... (Faer)

sFReT & Raa® S f1a1 IR &R & a1 & A1 RGN 998 U gR A art &
HRT 3MRBT & gRI fHAT AT VAT (A Wb R &l B, (Fae) I8 U YR A A9e I
ST =Ry |

JeE WEGAT : ST GUAT WRIST gRT I8¢ MY fAwy & wrer o dars. radws, i Ior=
IR FgEaTd e, s siurg I[1 156, <. fhic RS9 Aidial, 1 8RT e,
sft Ao W), dierr, ot ARaurs drofedr, Sfidt Sshies ued, SNAdl g9 oRare, st
Aramrurfed, 2 37 v Awarel, Dr. Tarun Mandal and Dr. Mehboob Beg w3 &1
Widg B T
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N dom Femm (Ted SW): 7RG, IRA B U IS Sqar GiaRES & arer o
UBR BT FAFAT ATER RS T 7 fhar 8 § S9a! a1 &1 & foy a8 = @
g El.(@aum) # oar g 6 BNl WRGR Bl Re W bel wd SfEArR A
AT, (FaE) AN JETHAT SN, fager w3 St 9 sReT W & SR Ud qd1d STal @l
HIRME B 2. (Fag™) s9d dravie onft a% HIE = T8 e 2. (erag) # @
I ARG B AT N JER F BT B AWM TR SEEGT Td F FqER A T g,

SA® RIcTh YR RPN A& HRATs HY 3R A Sol 8, aI™ WIERES B A1 Sl

3T BT, D! f31d By L... (e

S 9@, Gl O @ R | AT WRIS Sff 7 S ST 91 Wt 8, G o A
FHEISN & T ded T Ao@ae ded .. (Faus) 9 99 i # R ) o a1 a8 w S
T8l B Wa TP B ©, D dN A I© BN Al A Io U 310 AMRSD D1 Yl
fRId 8T ST & IR 1 S DRI & YL, (Faer) SR & Jerdd $Hl TRE A I
HE B IRNE B D IOl IFHT TS B AEH F SN B WBR 7 AREIR R AT
2l...(au™) 99 I96 IRAR & RN A g3 ¥ WU W B @1 {9 @ gareEaE ot |9
I B, (Eg) JaTEAT St T S¥e URAR DI AR, §S, I Dl BT DIRATS g
B 2. (TaU) §9S dase GArdd o Bl anfl I TE BT T § SEfd IS TARE
HEN & Fed P SBid gY Uwe fadl & SATET 8l T 81 I qed DI drel 3T o1 SIS &1 AR
# Ul 2. (ragm)

H AT YA qeed o des de B 3T W el & IeereeT | 9T By AT
facer #= wEIew <Ml & faqer #3 § a1 &Y SR Ral STl 81, gitdd R dl g/l o
qD ... (TaeT)

SHS WY B ARG ARIRGT & W facwi § O 9eR 4 gH9ER B W g, S9

SATER & RIe® WRA WRHR DI T AT IEAR HRAT ALY AN AR & ANRDI &

1T TR = H fHH UHR P SI@ATER 7 8, AR 7 2l l... (Faem)

Hed, # Ue 3R SMGR <A1 A8 [ AN & & & b Aroar 8 [ed! Phar D
TRUC R A &R & T iR FoR & o @ard 3 3@ dret fUed 991 fodi 9 o€
2l...(agM) IR-9R Sd URAR & AN &8 I8 © [P O TIRUIC R Idh! 8T §5 ©, PA
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H HF T8 B ARASN Hoo AT Rifes T3 T e 2 f6 S 9 8¢ e |
T, afcw ST BT @ A R (au) a8 @ WEHR ARASS @ Fod T8 T &
gl...(ag™) I8 B WRAR T SR WRBR DI 91 HAl AT 1 R ARSI & A1
AT i GHaER BT 8, 98 S8R WA Bl SR WRd WHR Pl et WeRi & @rer awd
& W 919 B AR A1 TAR ANRDT BT Ted fiet, S9! =g el |, (eragm)

HEIGH], 3MMUT SaIT QRS & fofg smRast ufaffersa & frem & it w91 foa,
S fog # srue gurg Sl (@EgH) # SeRviy igd Wdl St Bl gurs g b S
sMRa gfafftdsa & frem | a1 il (@) AN I8 "3 St 9 e oW
)., (cag™) YRGS dive We & T8, dfcw UF &S we o e ¥ @el /A IS
s &H 31 ARIRGT &t Rwd & I |

e wEed ¢ Al Ao feUd gRI Sely Y favy @ Wiy 2N UH.U9. RENE, WA Bl dag
& B
13.00 hrs
PROF. SAUGATA ROY (DUM DUM): I rise to condemn the action of the US
Government in arresting a 39-year old young diplomat, the Consul General in
New York. The American Authorities on a matter of contractual employment
with her staff, hand-cuffed the young diplomat. Then, they strip-searched her and
then they put her along with drug addicts and other criminals. This is not an insult
to Devyani alone, this is an insult to Indian womanhood and to all Indians. We
condemn it with all the force at our command and we want the House to pass a
Resolution condemning the same. I am happy that the Indian Government has
taken retaliatory action by removing the barricades in front of the US Embassy at
Chanakyapuri, asking for identity cards of all US diplomats based in Delhi, and
asking for the employment details of all Indians employed by US diplomats.

I also appreciate your action Madam, in refusing to meet a US
Congressional Delegation. | also appreciate the Home Minister for refusing to
meet a US Congressional Delegation. But we must remember that this is not the

first time the Americans have insulted eminent Indians, and here, in this case, a



18.12.2013 157

lady diplomat. Starting from George Fernandes to our popular actor Salman
Khan, Shah Rukh Khan and Amir Khan, Americans have repeatedly insulted
Indians going to the US. We must show that we are one in condemning this US
attitude. The United States is not the big brother in the world, and India as a
nation state must stand up. I also support the point raised by the Leader of the
Opposition regarding the detention of Indian sailor Sunil James at Togo. Just
some two bit Banana Republic dares to do this to India! It should not happen.
India must stand up as a whole to condemn both the actions against an Indian
diplomat in New York as well as to get Sunil James released from custody at
Togo. ... (Interruptions)
SHRIMATI SUPRIYA SULE (BARAMATI): Madam, I stand in defense of and
associate myself with all my colleagues who have stood up with Devyani
Khobragade who we all relate to. I appreciate the efforts that the Government has
made. I think it is really a historic day for India. In the last couple of months I am
really tired of reading how everything that goes wrong is thanks to the political
class, and everything good that happens is outside the House. But today, by
passing the Lokpal Bill unanimously and by standing by Devyani Khobragade, as
Indians, I think the entire political fraternity of India proved it to the nation that we
are committed to the cause of India and the progress of India. Thank you very
much.... (Interruptions)
& HAEIGAT: IRE Sil, PHUAT I8 Aary ¥ JIferg|
2 RS Aed (WEYRN): ALY Heledl, WIg Jorad R8O, YUAr w@RISl St SR AR e @
AR SR 1 Sl a1 Pel 8, # 39 AR A AR & A1 (Y1 {1 T bRall gl
# URd WHR A Y d1d YAl ATedl §, T8 b ESHl T8l 8, 3D Yd ey,
s ey, ool BAfeid, UPpe ded, 4l 3@y, AR «rMi & |1 3 fRaR 8@ <@l 2
.. (TayT) 39 SRl &1 facer @3 S Sl & oA <L (eraeT)
A WEEAT: A1 8, 3 NI A BN

.. ()
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$ft IRE AEq : AT SAI9 ol § fF Iy MAREGT TRl & A L (au) SNde g W
g1...(@ag) 3T S DS 8T %@ 8, I§ Yo ke W IAYD! HHSIN Bl ferar ... (aem)

DR. M. THAMBIDURAI (KARUR): I also join with our colleagues in
condemning the US authorities for arresting and ill-treating our Indian Diplomat in

USA, Ms. Devyani Khobragade. ... (Interruptions)

# IRE Ad : AfD AAAl 910 I8 & b SMARD! AR A MU, A+ W ¥ FR<R 54
W D AN & WY Sl FAER B Bl &, IUD IR H IS AT A 2. (aer)
MADAM SPEAKER: Please conclude.

... (Interruptions)
DR. M. THAMBIDURALI : This is not a new thing that is happening in USA.
When former President of India Dr. A.P.J. Abdul Kalam went to USA, he was also
treated the same way. ... (Interruptions) We have to condemn and see that the
Indian Government take action. Whatever steps the Central Government has taken,
are not enough. We have to be very serious and see that action must be taken
against the US authorities. ... (Interruptions) We have to re-think about our
relationship. Therefore, I strongly condemn on behalf of our AIDMK Party the US
authorities for humiliating our Indian diplomat. ... (=Faerm)
e ARIGAT: IRS Sfl, Y HUAT §6 S8 | AMUSH! 91 & TS|
2 TRE Iq1eq : Y a1 HRY| I8l A Wed A a1 B I g HRA| L (19ET)
e WA I dlcl ¥& 8, I§ AT 81 @1 8, 3MY By a7d PR @ 82 A9 AUl a7 FHIS
HRY| 3 9 SMgA| 27 a1 e drem|
st 1 RiE dlem (aRf): 78w, A e A smRer # e dfken oW Re & e
SHTER B3N 8, S IMRSBT & @Ml 7 98 & UMET & g a1 8, IF@! a1 3 uged
TS AT H B gat B . (JEYH) I8 Had Y oIS BT AT T8 8, AT A1 991 e
TE A YR H 37 AT 2, 9N B iR @™ o_db IR & J9M 91 TR AT &, 918 g
&, YA B, ST To® Bofd H O & AT GER BIC-BIC Jodbi # o &, T e F 5@
AR Y, AR R A AqER B &, Sqb! A 87 a1 d=d 2. (agm)
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SHIfIg I |91 H B9 ST 984 PN AT 7 g9 faee AT @ s e 3 a9 bl ©
5 o T | &G & |1 =Y B G ... ()
3TeAE WEIGAT: AYD! a1 A 81 TS| 37 AH AHER 7@

.. (e
2 TR1 Rig =i : ore A1 Al & WY o1 98§ SR o Afger & W, oD &
T 9 TRE BT GHAER B W B, HRA WREHR BT MRSBT & A1 a1 & T, STHT Jedrs
Sare < ARy |
SHRI TATHAGATA SATPATHY (DHENKANAL): Madam, I thank you very

much for giving me this opportunity today. We are, as a nation, very worried the

way the American Government has treated one of our Deputy Counsel-General.

JeTET HEIGAT: AT FAG BN | 7 M ARR q|

Mt vt Rig Ae@ ¢ 89 39 TRW A A R WS B! NG W IS HeAl A B
A |.... (TIYT)

SHRI TATHAGATA SATPATHY : It is not a matter of concern whether it is a
lady or not. But a nation that has been trying to befriend the US over a long period
of time has been constantly and on a regular basis being offended and humiliated
by their Government. During the NDA Government, the then Defence Minister
was stripped naked and made to walk to be checked as to what he had been
carrying. Similarly, even during the UPA-I and UPA-II, this has happened. ...
(Interruptions)

Nehe AEGAT: S AW ARTAR 1q Sff, g aferd |

sft 9T ANYER @ (W) : HSH, ST S @I, AR o B O dWd F MRS |
AT fhar 8 I\ 39 aie  9gd WiRAelt o U, R, A8 Ud Wl ARl
TN 2| Ugal A1 5t oTgd T W A} UPed e Sff ¥ o} 9gd 4 arn dl O kg 4
o fram g Swal ' o e wa € e A R @ aga Wiee o §
MRET B < §, fordd &1 <4 €, geoll dTall 7 WRA Q¥ | 3NN I FERIRI BT HeX
a1, Sl dic Se & oIy 89 g & 8, 8H $call aral @l 8IS o &, AR grld ST &l




18.12.2013 160

S e B el U g8 ©§, S 9 Bl oW & Y IWHT AP el o7 8§, SADI 9gd

qhel ol... (Taem)

Y HENSAT: 3T qIfor | 949, 81 AT

... (cgagm)

e wEredn: il O 31T 379+ Wia=T e B | MTBT a1 81 T8, 3T 93 SrsY |

... (caagm)

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): I associate myself with the
sentiments expressed by the various political leaders about the Government of
America’s action against our diplomat Ms. Devyani Khobragade. This has been
happening time and again. Sometimes we have seen the High Commissioner from
another country who is working in India criticizing our leaders. The Sri Lankan
High Commissioner who is working in India has criticized our political leaders.
Such activities should be immediately stopped. I thank the hon. Speaker for not

giving an appointment to the US Congress Members. ... (Interruptions)

it S TTTR™ A ([ : NLTLAT SN, AoRIG ATHRY S GRS & 1T IFRBT
S gRIgeR a1 8, S ga8R & 89 a1 &=d | ...(Fagr) R@ 991 @1 IR 4 gqad!
Bl a1 B 1 .. (FauF) S AR ey S 8, S w4l R geiagR fhan
ST gl ... (FaEH) TR S HA! W §, S A1 gRIdeR BA1 Srar g ... (F@Em) # A

BT & b 4RI ARBR 39 He¥ H Bl I B9l 3R q& I T Hed Io|

A TR ¢ IAAGE A SN, WS B8y

.. (eTET)
T FEEA : qifery |

(e
AT WRGAT : MY E e | B

.. (cgggm)

Iremet waredn ¢ & UaHdl
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... (agr)
SHRI A. SAMPATH (ATTINGAL): Madam Speaker, on behalf of my party
CPI(M) I strongly condemn the action taken by the US officials against a
diplomat, especially a lady diplomat from India. This is not the first time that we
are discussing such situations in this august House. ... (Interruptions)

Madam Speaker, as you also know, the former President of Indian Union
was ill-treated in the US. Mr. Shahrukh Khan, the famous film star, was ill-treated
in the US. Mr. Kamal Hasan, the famous cine star, was ill-treated in the US. ...
(Interruptions)

MADAM SPEAKER: Thank you. Please take your seat now. We do not have so
much time. You know what is happening in the House.

... (Interruptions)

THE MINISTER OF EXTERNAL AFFAIRS (SHRI SALMAN KHURSHEED):
Madam, I rise with a heavy heart and yet with the confidence that this House today
... (Interruptions) TR FHIT TSR 7 3MUE fHaT €, I8 TP HIETTHAS 99T g, 9Rd &
T & U AT T iR B9 Fa@! A1aT B 9 ot 7l . (FawE) IRa &1 afaffa
PRI §U U Alod Afeell, U g8 Al O9d! 89 99 999 4 R fava & A aqa
IR T 5 R & AW T AN, TR SARBRIUT I b UEARA, IqD G H IR
g Bl ...(F9EM) I9S WH WR I8 UeAra oM @ [l T IR & 5, 89 swa!
1 B €, R 1 a=d g1 .. (Fag) 8 a8 9d © (P 39 AN W gER @@ <9 U
& 3R TP WAl & WY AR A€ YA WS UP WAl B WY AU dd P @l o

... (cTggm)
W e 3§ A8 75 © [P o9 89 U Hdemeiie g R WS BIeR U @i | U ard
el dTed &, TN $B I @l 39 I B A T8 U1 R T 3R TR P e A AT

T ST ’8 2l . (FFEE) H S o BT g, (aed wRal g 6 $H A BH M B 39

AT R 3R 9 gcAIhA & 918 UP @ # 89 99 ARl @I dle <l .. (ragm)
A4, # I8 AN A1EAT §, 9 UeAl & Wag W Ig H HE AhdT g (b Sl SAN A
2 Ol BRaTs g9R BRI & 1T B W, Y PRl Pl NMaRHAT safU e o B
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S DIy TeAd D el fhar| .. (gaur) 98 FEY 81 .. (@9ur) afch PR 9B fhar ar
g fpar f6 Toaq e IR 4 TOR BTl L (FagH) SE IE HEl T AR A8 §@ P
fow 2 f5 $© aM, AR & TNUIC & AN Sl I8 STaR Hed © (& 8F 319D I8 BT B
TR © 3R I8 (R TSI @ThR gk ARl & A1 HADR YA HRAT a8 &, Sol1 I8
a8l & qaTg SR fhell e U 98 I8 SR HRAl of AR I8 Gedld o of b ST el
3R M B H W ABR 21 ... (J@UF) 99 $H W HRAE DI B (¢ T q8 D
AferpIRAT | PET A $9 W Bl DRATS 8l gdll ... (FaeF) ga wRW fear {6 gsf w®
ERPIC H HRATS & fofg oMy AT e x| ... (@a™) & a8 W Fa1 5 gfo & |
3 AT U B ... (EEF) T F ARRGE T 3N dRE I Al & forg fan S w8

TSI BR W Al .. (FAYF) T8 I RS BAT ASCS W Bl DR Bl YA (Tl

...(cHaEM) S AR ST YA B BT SfAd a¥ibl B, I a¥g ¥ b1l .. (FaHH) sHD
qIaS[e SUP! 7 UHSHR, SAD! BRI H A PR BAR AWHN Bl R A fer
...(cHaEM) IS d1e BT W AT ORI &, § AHI § [P I8 QAR Bl agehal 78l gl
..(cHaEm) S BT B AT W g, I B g Uil § SR Sl BT 84 &g 2l ... (@e) H
IE IATT ARl § [ qqdbar & W SHD WA H Jcllg A bR 3G qh §H Sl bRl o],
a8 B4 B | ...(FAUM) 3@ W "l Ul €, B9 UB WG © b AW USel BARI YA
3R AR SR 9a1 © 5 89 S9aT S9 R 3 9 fFarel, SwaT JRfda o iR S9a
e P S IR ¥ g9 YAEcs Wed WHR b AT I T, 89 98 =G4l dl

... (cTggm)

cfep, # Sran g 6 il B4R AR e Tor JuH-aq+ forar @ wR g 81 #
AT ATEd1 & 6 &7 13 TR ®I TV SRATS YO B ¢l T MRS & oigd dI AR
H gl PR ... () 3R AT VAT il I gl o e 3T $9 Al Bl of B FdaTeiiel
T 21 8F RN A F-a e ) S gA offigl L (1au) B dwhTa dRas P% a2
...(a199T) S IhTd HRATS H AICIdld [SUTSHe 4 e & a4l fSurcicd &I I8 &el § &
PISHR ATSS(TE BIS Gas, o5, davEIG AR DledEl ¥ [Gugl B folg S| ... (@raem)
B I R AR S R 99 6 I W YAAGR T8 Bl 8, I BISAR Pl ITPI
U el BRI ... (FauT) A I8 W FE A 2 fh IRT & WIRUed H Sl URIS BISder
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ww P QU 9 € 9 Wbl dablad 19 fowwar a6 faorg] &) o, difes g9 St SHd!
gfaemg & 21 ... (er@um) S g s STer Serar & & off, ' wwea € f5 3 gfemg
3T ITD! o BT IMABR L B ... (FALH) T WIDbicd I g I8 M deT & 5 smRap!
HIEACH H AR S & S AN B R 2 ¢l ... (FagH) Sd Bl drated § & aR
W® T, ST T gl B 23 fRHwR 9% & S .. (FagT) S9D AA-91T g4 gl § I8
AR Sy 6 98 R S axd €7 . (FagF) 96T F®7 Q@ 87 IAd fhadl aeEre
fiert € 3R fhw UdSe # 98 I AT & Sl gl ... (F5ag) 9 N H 8 dchld
gAY | ... (FauT™) 390 A g9 I8 W ol forn € 5 o wdl e Wieiela @& AW R
DIs AMADT A & AT DIy (aeT A 2 b a8 bt Uftereher & #1eas A bl Farad Al
A <, Fra®1 |9Y oM. 1. FIs W Bl ... (FIYM) By 69d shacd, S 9 AN IR |
I &, SO A9y 8 A1 {6l g ufdy el Ar o Ml & wWhied A1 99 Bl 4 8
... (cgayr)
.(TEF) 9 PIZ WM B GEE A gl () S W dhld e il ARy
)

..(cIaeT™) $® ITTAl B PV DA ol ol ... (FAEM) IR A FE™ el golod &l

PIs TOreN Felfhhe S W Bl ... (@gH) gHIC Wl ofix & fofg &l

..(TAgH) T HRATS TR L Tl ... (TIUM) B 7 TchId HeH IaU &l ... (rae) qife, &
T G T GG |.... (@) B9 I AAHN B [ GRS IS ... (Fagm) I8 ST &1 v
gl ...(Taam) SRS & BT F1 87...(JAUF) AR BT F1 52...(Jae™) 9 a1 A

CHRIG B FHAT Bl ... (AEH) AfPA, ST 89 S $o W T ©f ... (@EH) AT ATadr

PT qBT 2. (FAH) MM AR FHE BT dbToll 2. (FagH) S 89 AR M9 J9 &

AR[2dH AIEAT BT THIAT 2 l... () AR S HI THTOT © 6 M 87 o & G Bl
e e @ fog, Su afdd &1 S e wiefue we ) 7 el o@id dien g8
2. (emag) et e #§ 89 wifira §1 ... (Srae) S9d! 8 GRe S L (FagT) 6

915 91 3fUd HRATS DI AMATTHAT € 98 IfUd HRaATS 81 | ... (FIem)

.. (Interruptions)
MADAM SPEAKER: Hon. Members, please go back to your seats.

.. (Interruptions)
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MADAM SPEAKER: We are going to stand up for National Song.
... (Interruptions)
A FEGTT : HUAT AU S8 IR ATy |
... (9ur)
MADAM SPEAKER: Please go back to your seats.
... (Interruptions)
MADAM SPEAKER: Please go back to your seats.
... (Interruptions)
MADAM SPEAKER: We cannot play, unless you go back to your seats.
... (Interruptions)
T FEGAT ¢ HUAT MY [ I-319 I TR ATy |
... (9ur)
JeqeT WRISAT ; 37 Y Iy Md & fry wnid 8 S|
.. (eraeT)
13.19 hrs

At this stage, Shri L. Rajagopal, Shri M. Venugopala Reddy
and some other hon. Members went back to their seats.

... (Interruptions)
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13.20 hrs

National Song

The National Song was played.

MADAM SPEAKER: The House stands adjourned sine die.

13.21 hrs
The Lok Sabha then adjourned sine die.
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